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Crder of the Tripunal

+31.3.2006 Present:The Hon'ble Shri K.V,

fh licati ; ' : Sachidanandan, Vice-Chairman
~fhis app"cancm 1§k TORAN ;

is filed s oo A ) -k ' . .
cdepe Y . ; There are 14 applicants who are

No,.... @@‘ 3’17’3/ by iworking as Skilled Labourer under the
Dul’ T 2= O e s respondents  and the applicants have
L 7 M ) jearlier app roached this Tribunal by

Dy. Registrat

W
I

4 'way of O.A. Nos. 236/2003 and
Atk 1308/2004. In  0.A.388/2604  this
| Tr:tbuﬂal has directed the respondents
o consider the representations of
the  applicant’s and  to pass .
} : : %ppmpriate orders. The interim order
) 3f status quo that has been passed in
ghe eartier order was directad to be
e e e L " dontinued till the representation is
' tf;isposed of.
{

Contdes

| )
| i

pumyree

14
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’ ) 0.A.78/2006 , )
—2e | J
(‘\ contd, . ‘ .
31.3.2006 - -In furtherance of that order,
the applicants have made

representations. The respondents have
passed a speaking order dated
19.12.2065 rejecting their c¢laim on
the ground that workers au;e engaged
in a project as per requirement of
the project when it comes to an end
and - cannot- claim regularisation.

Mrlﬂ..ﬁhmed, learmed counsel for
the applicants submits that there. is
requirement of the job under the
respondents especially on the
retirement vacancies ﬁc;fs" well and he
insisted that there is a threat of
termination of services of the
applicants ywhich may be prevented.

Ol comnppty aniirn In the interest of justice
dwlid 31-3-0C status quo as on today, in so far as

B 4":"_’“%. _ the applicants are ‘c.o{\qgemegj,‘ _s_hau '
| be maintained till the next ‘date.
Notics x ovder Sent Ho Post on 22.5.2006._ for. filing of
D / K ec“ﬁ\@’l/' Q@@Y ,c/vyww?z reply statemtent. It is also made
do yesp. oA J,2,2%4 clea:"dmg\t/hat if the res;aonxde:xts are
05} desirous to vacate the stay, they can
b7 ’b’&?o(} /)'/@ zfgg:}—alfi” inform the. Tribunal which will be

D Ne - '

considered on me'rit.

ot ot =
0

Nokice &""Lf Sersved Vice-Chairman
oW Jesp- ho-< bb
,ﬁo G- 23 45020086 . Hr.G.Baiahya. learned Sr«C.8.8.C..
' : regquests flor some more time to tile
‘ / —_ ol reply statement. Let it be done.
i >~ & — post on 26.6.2006. Ifterim order
N - W h ey 1‘“’"% - dated 31.3.2006 will continue till the
R L{u/./f , nqxt datee.
T ]
/;” vice-Chairman
D ooty onn b bb wn
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OA ?8/ 06 ~ L
O"ch,ewfﬂ’t 2 Z/S'/ @ 6 26006.2006 Learned Couns-’el for the
(//YYI/M }o iﬂ,cqmw respondents wantad &= Woe time
vao Me 2 4;@»@‘{ Soo ) to file reply statement, Post on
27.07.2006,
5)0 b
Qf‘ _ Vice=Chairman
mb
27474i2006 Mr.Be.CePathak, learned counsel
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for the respondents submtis that
reply statement has slready been
sent for vetting and he prxays fer
three weeks time to file the same,
Let it be done, |
Post on 22.8.2006.

. Vice=Chairman

Considering the issue inwvolved in
this case and algo in view of the latest

ddcision of the Honble Supreme Court,

learned Counsel for the parties submitted
t]it the matter may be admitted.
Agcordingly, the O.A. is admitted.

Post on 17.09.2006 for filing 1'31513!.
In|
Lik

the meantime, the parties are given

erty to exchange pleadings.

Vice-Chairman

Four weeks time granted to file
re joinder to the applicant.

Pogt On 6.12.06. f

Vice=Chairman




U WV . v 08.01.2007 alongwith C.A. 53/ 20
" |
E S V0 f i Vice-Chairman
] /mbl | .
$.1.07, Ceunsel fer the Respendents has sub-
_ L . . Ny p;,t;;e,d that reply will; be filed during
G o . the course ef the day. In the meantime
\ . L]
" - liberty is given to th’e applicant te
- ’\N(z S %AW . . file rejeinder. Pleadings ar cempleted,
) L - Post the matter mm fer hearing en 9.2.07
Rapondul Kot B¢ 3, ¢ B
. | V.'lce-ecrxaiman-
X im
St /M T N
‘J\lb“'ﬁéjés'mi& Wy~ \
beea, -
e W leed |
9.2.07 Heard learned counsel for the parties.
:}g. X Hearing conc!.u.dg(i‘ Judgmenft reserved.
. Vice-Chairman
Im A
10.05.2007 Judgment pronounced in open
NI Y court, kept in separate sheets, The O.A.
< g ) N
ey I is disposed of in terms of the order. No .
A s /o ey 4 “$ costs, ‘
I (
A/ A vo M"g & \g}\/’ '
s pt T -
.o o Vice-Chairman
4 Y

i
. |
0.A. No. 78/ 2006 l
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06.12.2006 Present: Hon'ble Sri K.’V.!’$achidanandan
Vice - Chairman.

’ T
Mr B.C. Pathek, learned Counsel for

AN g
the Respondents wanted tc have further

time to file reply stats

ent. Post on




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A. No.78 of 2006 .

DATE OF DECISION: 10.05.2007

Shri Sonabér Das & 13 others

‘ ui ............ R R Rl R U Applicant/s
Mr.A.Ahmed - _ 4 o .
e e et et it e it s eesate e eeteannnaenasennanns L T LR T PP Advocate for the

‘ | Applicant/s
- Versus -
U.0.] & Others
cee et eestenetroconcanees ................Respondentjs
Mr.B.C.Pathak.
.......................... _n...............u...I....n..f.............:....Advocate for the
' : Respondents
CORAM o \

THE HON’BLE MR, K.V.SACHIDANANDAN , VICE CHAIRMAN

1. Whether reporters of local newspapers may be allowed YZS /No

to see the Judgment?

2. Whether to be referred to the Reporter or not? YeéNo
3. Whether to be forwarded for including in the Digest Being compli
at Jodhpur Bench & other Benches? Ya$/No
4. Whether their Lordshibs wish to see the fair copy -
- of the Judgment? \Xe/s/No

Vigte\—fgﬁ?man |
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH |

Original Application No. 78 of 2006.
.vDate of Order: This, the Ioifday of May, 2007.
THE HON’BLE MR. K.V.SACHIDANANDAN, VICE CHAIRIVIAN |
1.  Shri Sonabar Das |
S/o Bipin Chandra Das

Vill. & P.O: -Azara (Kootpara)
Dist: Kamrup.

‘2. Shri Kan Das

C/o Shri Hiren Das
Kahikuchi, P.O: Azara

* District: Kamrup (Assam)
Pin: 781017.

3. Md. Farid Ali =~
S/o Md. Khariat Ali
Vill: Lower Mizapur
P.O: Azara
Dist: Kamrup, Assam.
Pin: 781017.

4.  Shri Jiten Chandra Das
Vill:- Matia, P.O: Azara
Dist: Kamrup '
Guwahati-17.

5.  Md. Nizam Ali

' Vill. & P.O: Azara
Dist: Kamrup
Guwahati—-17.

0. Shri Bishnu Ram Medhi
Vill. & P.O: Azara
Dist: Kamrup

Guwahati-17. \./



10.

11.

- 12.

13.

14.

- Shri Nagendra Medhi

Vill. & P.O: Azara
Dist: Kamrup
Guwahati—-17.

Shri Bipul Baruah

Vill. & P.O: Azara

Dist: Kamrup
Guwahati—-17.

Shri Sushil Kalita

Vill. & P.O: Azara (Kalitapara)

Dist: Kamrup
Guwahati—17.

Shri Tuku Baishya
Vill. & P.O: Azara

) Dist: Kamrup

Guwahati—17.

Shri Tapan Baishya
Vill. & P.O: Azara
Dist: Kamrup

Guwahati-17.

Shri Ranjit Ch. Das -

S/o Late Keshab Ch. Das
Vill: Mirzapur (Medhipara)
P.O! Azara

Dist: Kamrup
Guwahati-17.

Shri Bijoy Ch. Das
C/o Chandradhar Das
Vill: Mirzapur |
P.O: Azara

Dist: Kamrup

~Guwahati—-17.

Shri Diganta Medhi
Vill. & P.O: Azara (Medhipara)
Dist: Kamrup

A

~



Guwahati—17.
| ---Applicants.

By Advocate Mr.A.Ahmed.
- Versus —

1. The Union of India
Represented by the Secretary
to the Government of India

~ Ministry of Agriculture
New Delhi.

2. The Director General
Indian Council of Agricultural Research
Krishi Bhawan, New Delhi.

3. The Director o

Central Plantation Crops Research Institute

Indian Council of Agricultural Research
Kasaragod — 671124, Kerala.

4.  The Co-Principal Investigator .
Mini Mission—1 : ~ .
Central Plantation Crops Research Institute (RC)
(Indian Council of Agricultural Research)
Kahikuchi, Guwahati — 781 017.

Res’p'ondents. |

By Advocate Mr. B. C: Pathak.

ORDER

~ SACHIDANANDAN. K.V., (V.C.):

. The Applicants, fourteen in number, are working under
the Respondents as casual labourers. Out of fourteen Applicants,

thirteen belong to Schedule Caste and the other is fromAOther

Backward Community. They were called for the interview on



temporary stt_s of Skilled Labour under the fourth Respohdent
for a consolid:ated pay of Rs.1500/- p.m. They were sppnsored by
the Employmgnt Exchange, Guwahati. The Applicants appeared
before the interview(and were appointed as Skilled Labour vide
O.M. dated 6.12.2001. Though ApplicantsA’ engagement expifed on
31.03.2002, they have been continuously engaged Withoi,lt ény
notice. Since their services we’i‘é 'not terminated and continued
even after 31.03.2002 pre.s_uming that their services would be
regularized by the Respondents, the Applicants did not try for any |
other jobs. After WOI‘kiI‘lg for years together as such, they became
over aged for Government, Semi—Government or Private jobs but
the Responden;‘.s did not take any steps for granting temporary
status to the Applicants and fof subsequent reguarisation. The
Applicants claim the\l_t' they are still working under the
Respondents. They have» gpproached this Tribunal by way of OA
No. 236/2003 whic‘hnwas later on allowed to be withdrawn with a
liberty to file repfesentation\. 'Thereaf;ter, Applicants filed
| représentation before the Respondents. Being aégfieved Wifh the.

non-disposal of their representation the Applicants filed O.A.
N0.308/2004 before this Tribunal and on 29.11.2004 this Tribunal

granted status quo. The O.A. was disposed of by this Tribunal on

/—
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22.08.2005 directing the Respondents to consider and pass -

appropriate orders on the representatio'n filed by the Applicants -

. 1n accordance with law and govt. orders within a specified time

frame. By the same -order‘the status quo order dated 29.11.20_04

was directed to be continued till dispesal 6f the representation.

Respondent No.3 Vi_;ie its office ordef da{ted 19.12.2005 disposed
of vthe representation f:iled' by the -Applicants re‘jecti.ng their claim.
Aggrieved by the aforesaid ii'npugned order of rejection the
Applicants have fileci this OA under Section 4(5)(a) of the CAT

(Procedure) Rules, 1987 seeking the following main reliefs:

81 That the Hon'ble Tribunal may be pleased to
direct the Respondents to set aside and quashed -
the impugned Office Order F. No. 308/2004-
Confl. dated 19.12.2005 issued by the Respondent
No.3.

8.2 That the Hon’ble Tribunal may be pleased to
direct the Respondents to grant temporary status
to the applicants-and also to regularize them in

“any Group “D” posts. which were lying vacant
under the Respondents.” -

o

2. The Respondents have filed a detailed reply statement

. contending that Indian Council of Agricultural Research (ICAR in

short) submitted a “Project Proposal” under the name of

“Technology Mission for Integrated Horticulture Development in

L
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6
North East India-Mini Mission—I—Résearch. T,he ’Gox}t. of India,
Ministry of Agriculture, Department of Ag‘riculture and Co-
operation (Horticulthe Division) vide their letter No.40-
2/ 2001-H0rt.(iV) dated 10.05.2001 accorded the sanction to the
project and the ICAR approved the scheme vide letters dated -
.1.11.2002 and 20.11.2002. The scheme was sanctioned fof a
pério‘d of one year.for the year 2002-2003 of the Xth Plan
(2002—2003) at a tota‘l cost of Rs.47.27 lakhs. Fifteen nos. of
Skilled Labours Wére engaged at the rate of Rs.1,500/- p.m.
Applicants’ names were sponsored by | the Employment
Exchange and they were called for the interview along With
. other candidates. The Applicants acc;epte;d all the terms and
co»nditions including thét the posts of Skilled Labours are
temporary and having a consolidated pay of Rs. 1,500/~ p.m.
and reported for duty. .Although it was mehtioned as Skilied
Labours, there was nothing specific as to any trade in which the
’labourers_ were to be skilled. In ‘fact, the Applicant's were |
ordihary .daily labourers without ény training/skill acquired in
any discipline to define tﬁém as Skilied Labourers under any
provisions of any labour law. ~They were engageci as project
| WOrkers for the limited purpose and for the stipulated time. The

Applicarits apprehending termination filed O A. No. 236/2003

| —
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Which was allowed to be withdrawn. Again O.A. No0.308/2004 was
filed before this Tribuhal, which was disposed ef this Tribunal
directing. the Respondents to' consider the Applicant’'s
representation after affording an opportunity of personal hearing.
The Respondents considered their representdtion and rejected
their case. In view of the facts of the case and the law regulating
the ad hoc temporary time bound posts ih a project scheme, there
_is no cause of action that may ,justify any right for conferment of
temp.o»rary status or regularisation. The ptoject/scheme had been

extended on year te year basis (financial year)n with the requifed
financial support hy the spens:orihg authority/Government. The
project, Which: was to be closed by 31% March, 2006, was
extended for another year and would come to an end by 31%
March, 2007. The Applicants have no legal or any other right to
~claim equal pay for equal work doctrine. They have not acquired
ahy right to claim regularisation in any post in Group-D. There .
are separate Recruitment Rules and  Scheme for
appointment/regul‘arisatioh in Group D post »and these are not
applicable to the t)resent. Applicahts. The Applicants are not
entitled to any relief whatsoever prayed in the O.A. and the O.A.

is liable to be dismissed.

L
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3. [ have heard Mr.A.Ahmed, learned counsel for tﬁe
- Applicants * and Mr.B.C.Pathak, leai"nevd " counsel for the
Respondents. Learnéd counsel for the ‘parties have brought my
atteht}on to the vérious pléadings, materials and evidence placed
on record. Learned counsel for the Applicéntswould argue that
having v}orked upto 200»7’ they believed that their services will be
regularized, and therefore, non—gréntihg of the relief (:annot be.
justified. Learned counsel for' the Respondents, on the other
hand, 'persuésively argued thaf. the Applicants have no legal riéht
to claim regularisation. They Were‘ engaged in proiect‘ work for a
limited peri;)d on a vcc')nsolidated pay of Rs.1500/- p.m.- In their
offer of appointment it was sﬁeciﬁcally mentioned thaf the
Respondents Wo‘uld have no responéibility_for their absorption in
the institute and the Applicants accepted all the terms and

conditions and hence they were engaged as sucﬁ.

4. I' have given due consideratidns to the arguments,
pleadings, materials‘ and evidence placed on re.cord.‘ If 1S an
admitted fact that the Aplplicants were engaged‘ aé Skilled
Labours for one yeaf w.e.f. 31.3.2002 which were being extended

last upto 31.03.2007 for a project named and styled as “Technology

Mission for Integrated Horticulture Development in North East

{
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India—_Mini Mission—-I-Research. | have also péruséd the Casual

Labourers (Grant of Temporary Status and Regularisation)

S'ch'eme, 1993 introduced by the Government of India. The

Scheme came into effect w.e.f. 01.09.1993 to take care of the

‘cases of the causal labourers. The Hon’ble Supreme in the case

~.of Mohan Paul vs. Union of_ India, reported in 2002(4) SCC 573

held the said scheme is a one time measure and not an ongoing - -

process to 'include all the casual labourers for all the 'times 'to

come. As per the -Said Scheme, for conferment of temporary
status, one has to be in casual emplbyment and on or beforé
01.09.1993 and have to complete 240 days (205 days in case of

five days a week) of work in a calendar year prior to issuance

of the notification i.e., on 10.09.1993. Hence, Applicants’ case

~ cannot be considered as per the said Scheme since they were

engaged only in the year 2002. As per the séttled provisions of

“law the workers who are . engaged against the post or jobs

specifically created for‘ any such project may cpntinue With the
continuation of the project and when the works of the project is
over and the projeét corhes to an eﬁd, the post‘ created for the._
said project also cdme’s _to an end. There is aiso a ban on order

of the Govt. of India prohibiting any direct recruitment against any

&_,,
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Group C and D. There are specific pro‘cedUres and recruitment
rules for selection or appointment of Group D employees and

appointment/selection cannot be done dehors any such rule.

5. - Learned counsel for the parties in support of their
contentions relied on the various decisions. In the case of
Bharatiya Dak Tar Mazdoor Manch vs. Union of India & Another,
reported in 1988 (1) SCC 122, relied by the counsel for the
Applicants, the Apex Court has held the Government cannot take
advantage of its dominant position and directed to prepare a
scheme for absorbing the casual- labourers on rational basis.
‘Similar directions were passed by the Apex.Court in another

case, relied by the Applicants i.e., Dhirendra Chamoli & Others vs.
State of U.P. 1986 (1) SCC 637 wherein it was held as follows:— ,
“But we hope and trust that 'posts will be

sanctioned by the Central Government in the
. different Nehru Yuvak Kendra, so that these
- persons can be regularized. It is not at all
desirable that any Management and particularly
“the Central Government should continue to
employ ‘persons on casual basis in organization,
which have been in existence over 12 (Twelve)

years.”

The learned counsel for the Applicants‘also relied on the decision

rendered _in the case of Surinder Singh & another —vs. Engineér?
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in-Chief, CPWD.& Others, reported in 1986 (1)'SCC 639 in
suppox:t of his 'confentibh. To sﬁpport :'the contention o‘f vth'e,
, Respoﬂdénts learned counsel for the ‘Respénldents' relied on the-
recént decisiohs rendered 'b'y thé Apex Court in the ca‘se of (i)
Secretar‘y; 'Staté of‘Karﬁataka & Qi;hers VS. Urpade{ri 3) and
Othérs, repOfte;d in (2606) 4 SCC 1 and (ii) Avas Vik:a'ts Sansthan
& Ano’ther vs. Avas Vikas ‘S.ans'than; Engineers Association,

reported in (2006) 4 SCC 132.

Much water has flown through the river and when
repeated directiqns'of various Courts has finally been settled
by the Hon'ble Céu;t with a_direction to the Centrali Govt. to
formulate a policy fdr regularizétionlof the casual labourer the
DOPT has formulated the Casual 'LabOur.ers (Grant of
| Te’mﬁorary Status and Regularization) Scheme,' 1993 that haé |

been discussed' above. The Hon'ble Supreme Court in Umadevi

(3) case (supra) has now settled the law that service of casual

labourer, work charge employee, ad hoc employ_ee' cannot be

permanently regularized dehors the rules, such persons would -

only. be éonsidered a's per the _Recruitment_ Rules on fulfilling

" the required criteria. This decision, being the Iate’st‘ and Full

Bench Judgment of the Hon'ble Supreme Court wherein many

[
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earlier judgments are discussed, governs the 'f'ield.- ‘The‘

Supreme Court in the said(judgment hasv declared that that it is
erroheous for vthe Stlpreme Court to tnerély cbrtsider equity for
the handful of people who have épproached the court with a
claim whilst ignoring équity for the teeming millions seektng
'em‘ployment‘ artd a fair. opportunity | for c’ompeting for
employment — Furthet, courts must be careful in ensuring that
they do 'not interfere unduly With" the. ,eco’nomic/financtal
arrangémen_t of the affairs of the State or its instrumeﬁtalists
‘and recognize;d the sbvereignty of the» State in engaging casual
I_abourérs on daily »Wages :in public employment as it ~mr;1y

‘require.

/ : . o L

6. : Considering entire aspects o'f. the cetse and the legal
position as discussed abové, [ am \of the view that the
AppIicants have failed to made out a case .a'nd the OA is devoid
of tnerit. However, since they have acquired certain experience
in ttle field; have bécome ovén aged for consideration of pther
jobs;’ and had bee_rt sponsored by the Emplostmént’ Exchartge for
the present jbb, th.is Court directs, that if the project has to be
continued arty further for any reason, in that éflent, the

Requndehts shall consider Applicants’ case fdr engagement in

l—
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preference to other juniors and new comers. In other words,
Applicants will get priority in such category of jobs, if the

Respondents decide to continue the project. Respondents shall

bear in mind the observations made as above and pass

appropriate 6rders in this regard

The Original Application is disposed of as above.
Interim order, if any, is vécated. In the circumstances, there
will be no order as to costs.
=
(K.V.SACHIDANANDAN)
VICE CHAIRMAN
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original Application Noy ."'f\fr%/ 0/~

a) Name of the kpplicanmts- = . Das z_z;§V¢g5

b) Respondants:;Unioh of “India & Ors. - e
¢} Mo, of Applicant(S)i- 2, S
Is the applicathon is the proner form:- Yes /M6,

Whether name & description.and address of the all the paﬁers'been

furrished in cause Titiz 3= Yes / NO.

Has th2 application been duly signed and verified - Yes é/Nﬁ; -

Have the coples Culy signec %= Yas /NP

Have sufficient number of copies of the application been filed :YeﬁéNd.

Whether all the annoxure parbise amve sopleaded - Yes/M6.

Whether Zaiiish tnanstation of ducoments in the Language ¢- Yes&N@. e

£

s the application is in time - Yes/ %f.

Has the kaatlatnama/Mcmo'of appearance'/Authorisationis ﬁiled:Yesg&d.
Is the application by IPO/BED/for Rs.504- 26 G 3[P31Y olbd 5-2°06.

Has the application is maitanable z Yes NGO, v ,
Has thz Impugned order original duly sttestod baen filedi- Y@s{/x”a
¢ A P -

Has the legible copies of the aznnexurea duly attested filed:chiyz.

Has the Index of the ducoments haen filed allHQVailable =—YGS£N0.,
Has the reciized nunber of envoloped bearing fyll address of the
raspondants bzen filed:- Yos/ §¢ﬁ. o SR
Has the declatation as rocuired by item 17 of the formsYes (ﬁpﬁ

shether the relisf sough for arises out of -the Single: Yeai/Nb.
whother interim relief is prayed for i~ Yes/ N94 o
Is rasz OF @¢ondonation of delay is filed is. it Suppotted 2= Y5/ 0y
S¥kather this Gase can be heard by Single Benbh/B%v%séeﬂéikﬁuﬂk:-
Any other pointc = ; |
Result cf the Scrutiny with initial of ‘the gcrutiny Clerks
Tis ooppoiorlin i dm ferem

| SEGTIQLEFSEGER(]) | DERUIY RECISIRAR
7 65.’6' v: o ) o . X
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(An Application Under Section 19 Of The Administrative Tribunals Act 1985)

ORIGINAL APPLICATION NO. £ OF 2006

BETWEEN

Shri Sonabar Das & Others

... Applicants

-Versus-

* ‘The Union of India & Others

...Respondents
INDEX
SL No. Annexure Particulars Page No.

1 Application 1to 15

2 Verification 16

3 Annexure-A Photocopies of some of the Office Memorandum

& Al No. F No.-1(39) / 2001-Esstt. Dated 27-09-2001. ) 19
4 Annexure-B Photocopies of some Office Memorandum F % ‘
& Bl No.1(39)/2001-Esstt. Dated 06-12-2001. -2

5  Amnexure-C Photocopy of the Office Memorandums F 2 2
No.1(39)/2001-Estt. Dated 07-02-2001.

6 Amnexure-D Photocopy of the order dated 18.11.2003 passed in 9 a
0.A. No. 236 of 2003

7 Annexure-E Photocopy of the order dated 29.11.2004 passed in Yy

, O.A. No. 308 of 2004.

8 Amnexure-F Photocopy of representation filed by the - 7_"}
Applicants before the Respondents. A

9 Annexure-G Photocopy of order dated 22.08.2005 passed in )
Original Application No.308 of 2004 passed by |22 © 3
this Hon’ble Tribunal.

10 Annexure-H Annexure - H is the photocopy of Office Order o (g 4

R F.No.308/2004-Confl. dated 19.12.2005 %

11 Annexure-1 Annexurel and 11 are the photocopies of some of g?

&1 Roster Duties of Applicants for Day and Night | 4 G-
Watch and Ward Duty.
Date:

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
. . GUWAHATI BENCH ::::::: GUWAHATIL :
(An Application Under Section 19 Of The Administrative Tribunals Act 1985

ORIGINAL APPLICATION NO. % OF 2006

BETWEEN -
Shri Sonabar Das & Others | .
... Applicants
-Versus-
The Union of India & Others
LIST OF DATES AND SYNOPSIS:
274092001 Interview letters were issued to ‘the . Applicant for

engagement to the posts of Skilled Labour under the
Respondent No.4. The Applicants name were sponsored by
the Local Employment Exchange.

06-12-2001 Applicants were appeared for Interview and appointed as
Skilled Labour since 14-12-2004 and their engagement was
to be expired on 31%* March 2002.

2003 ) The Applicants filed an Original Application No.236 of
2003 before this Hon’ble Tribunal for regularization of their
- service and for grant of appropriate pay scale.

18-11-2003 The Hon’ble Tribunal passed an Interim Order in

0.ANo0.236 of 2003.
29-09-2004 The 0.ANo0.236 of 2003 wés withdrawn by the Applicants

the Hon’ble Tribunal granted the liberty to'the Applicants to
file representation before the Respondents.



~

29-11-2004

22-08-2005

19-12-2005

The Applicants filed another O.A.No.308 of 2004 before
this Hon’ble Tribunal for regularization of their service and
for grant of appropriate pay scale. The Hon’ble Tribunal
also granted Interim Stay in this O.A.

The Hon’ble Tribunal finally heard the matter and was
pleased the direct the Respondents to consider the
Representation of the Applicants. The Hon’ble Tribunal
further stated Interim Order passed on 29-11-2004 will
continne to be force till order are passed on the
Representation as directed.

The Respondents issued the Impugned the Order of rejection
of the representation filed by the Applicants.

Being aggrieved by this the Applicants filed this Original
Applications.

ca_
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(An Application Under Section 19 of The Administrative Tribunals Act, 1985)

f

| = R rp

IN THE CENTRAL ADMINISTRATIVE TRIBUNALC‘—j “
GUWAHATI BENCH:::::::: GUWAHATIL J

ORIGINAL APPLICATIONNO. % OF 2006, C;E

BETWEEN

1) Shri Sonabar Das
S/o Bipin Chandra Das
Vill. & P.O.-Azara, (Kootpara)

District-Kamrup,

2)  Shri Kan Das,
C/o Shri Hiren Das
Kahikuchi,
P.O.-Azara,
District-Kamrup (Assam)
- Pin-781017.

3) Md. Fanid Ali,

' S/o0 Md. Khariat Al,
Vill.-Lower Mizapur,
P.O.-Azara,
District-Kamrup, Assam,
Pin-781017.

4) Shri Jiten Chandra Das,
Vill.- Matia,
P.Q.-Azara,
Dist.-Kamrup,
Guwahati-17.

5) Md. Nizam Ali,
Vill. & P.O.-Azara, _
District - Kamrup, Guwahati-17.

6)  Shri Bishnu Ram Medhi,
Vill. & P.O.-Azara,
District-Kamrup,
Guwahati-17.

1)) Shri Nagendra Medhi,
Vill. & P.O.-Azara,
District-Kamrup,
Guwabhati-17.

8)  Shri Bipul Baruah,
Vill. & P.O.-Azara,
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10)

11)

12)

13)

14)

| District-Kamrup,

Guwahati-17.

Shri Shushil Kalita,

Vill. & P.O.-Azara (Kalitapara)
District-Kamrup,

Guwahati-17.

Shri Tuku Baishya,
Vill. & P.O.-Azara,

District-Kamrup,

- Guwhati-17.

Shri Tapan Baishya,
Vill. & P.O.-Azara,
District-Kamrup,
Guwahati-17.

Shri Ranjit Ch. Das,

- S/o Late Keshab Ch. Das,

Vill.- Mirzapur, (Medhipara)
P.Q.-Azara,
District-Kamrup,
Guwahati-17.

Shri Bijoy Ch. Das,
C/o Chandradhar Das,
Village-Mirzapur,
P.O.-Azara,

District - Kamrup,
Guwahati-17.

Shri Diganta Medhi

Vill. & P.O.-Azara, (Medhipara)
District-Kamrup,
Guwahati-17.

... Applicants

- VERSUS-

The Union of India represented
by the Secretary to the
Government of India, Ministry
of Agriculture, New Delhi. :

The Director General,
Indian Council of Agricultural
Research Krishi Bhawan, New

Delhi.
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3. - The Director,
- Central Plantation  Crops
' Research, Institute  Indian
.- Council of Agricultural
’ Research,  Kasaragod-671124,
Kerala.

4.  The Co-Principal Investigator,

° Mini Mission-1,
Central Plantation = Crops
Research Institute, (RC) (Indian
Council of Agricultural
Research) Kahikuchi, Guwhati-
781017.

...Respondents

DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE :

This application is made against the Office Order F. No.
308/2004-Confl. dated 19.12.2005, by which the representation of
the applicants was rejecfed by the Respondents for granting them
temporary status and subsequent regularization in group ‘D’ post.

JURISDICTION OF THE TRIBUNAL:

The applicants declare that the subject matter of the instant
application is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION:

‘The Applicants further declare that the subject matter of the
instant application is within the limitation period prescribed under
Section 21 of the Administrative Tribunals Act, 1985.

FACTS OF THE CASE :

Facts of the case, in brief, are given below :



4.1) That the Applicants are citizen of India and as such they are
entitled to all the rights and privileges guaranteed under the
Constitution of India. '

42) That your Applicants beg to state that they are all Local

Unemployed Educated Youth. The Applicant No.1, 2, 4, 6, 11, 12

and 13 are belongs to Schedule Caste and other backward
- Commumity.

4.3) That your Applicants beg to state that as the grievances and
relief prayed in this application are common, therefore, they pray
for grant of permission under Section 4(5)(@) of the Central
Administrative Tribunal (Procedure) Rules, 1987 to move this
application jointly.

4.4) That your Applicants beg to state that the Respondent No. 4
vide his Memorandum No. F No. - 1(39)/2001 - Esstt dated
27.09.2001 call the Applicants for their interview for temporary
post of Skill Labour under the Respondent No. 4 at the
consolidated pay amount of Rs.1500/- (Rupees One Thousand Five
Hundred) only p.m. under Mini Mission-1. The Applicants names
were  sponsored by the Employment Officer, Employment
Exchange, Guwahati-3. Accordingly, they appeared in the said
interview and appointed as Skilled Labour By the Respondents vide
Office Memorandum F No. 1(39)/2001-Estt. dated 06.12.2001. The
offer of ehgagement made by the Respondents expired on 31%
March 2002 and after that the Respondents without renewing the
said offer of engagement, engaging the Applicants continuously
without any notice. As the Respondents have not terminated
services of the Applicants on 31% March 2002, the Applicants also
presuming that their engagement will be regularized by the
Respondents and they did not tried for any other jobs. After that all
the Applicants bécame over aged for Govermnment, Semi
Government or. Private. jobs. The Respondents have also assured
verbally to the Applicants in due course of time their service will

A
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be regularized, but after working for continuously for years
together the Respondents did not take any steps for grant of
temporary status to the Applicants and also regularize in their
services. The Applicants are still working under the Respondents
since 14-12-2001 continuously vide Office Order F No.
1(39)/2001-Esstt. Dated 07.02.2002.

Annexures - A to Al are the photocopies of some of the
Officc Memorandum No. F No.-1(39) / 2001-Esstt. Dated
27-09-2001.

Annexure-B to Bl are the photocdpi&s of some of Office
Memorandum F No.1(39)/2001-Esstt. Dated 06-12-2001.

Annexure-C is the photocopy of the Office Memorandums F
No.1(39)/2001-Estt. Dated 07-02-2002.

| 4.5) That your Applicants beg to state that being aggﬁeved by

the said inaction of the Respondents for non-regularization and
non-payment of equal pay for equal work they have approached
this Hon’ble Tribunal by filing Original Application No.236 of
2003. The Hon’ble Tribunal admitted the said Original Application
and was pleased to pass an interim order by protecting the interest
of the Applicants. The said - case came up for hearing on
29.09.2004. During the course of hearing, the Applicants sought
permission from the Hon’ble Tribunal to withdraw the said
Original Application No. 236 of 2003 to enable them to file
representation before the Respondents for regularization of their
service. The Hon’ble Tribunal granted the permission. Accordingly
the said case was dismissed on withdrawn. After that the
Applicants immediately filed a Representation ‘before the
Respondents praying for regularization of their service and also for
payment of appropriate pay scale of Skilled Labour. They also
prayed in their Representation that the Respondents may pass an
appropriate order within a reasonable time preferably within two

A



months. But the Respondents did not dispose the said
representation of the Applicants in time. Being aggrieved by this
the applicants filed another Original Application No.308 of 2004
before this Hon’ble Tribunal for secking justice in this matter. The
Hon’ble Tribunal on 29.11.2004 granted status quo regarding
service of the applicant This Tribunal heard the said Original
Application No.308 of 2004 on 22.08.2005 and was pleased to
dispose the said Original Application by directing the Respondent
No. 3, i.e. the Director, Central Plantation Crop Research Institute,
Indian Council of Agricultural Research, Kasaragod, Kerala to
consider the representation submitted by the applicants and to pass
zippropn’ate orders in- accordance with law and the relevant
government orders within a period of four months from the date of
 receipt of the order. The interim order passed on 29.11.2004 will
continue in force till the orders are passed on the representation as
Annexure — D is the photocopy of the order dated
18.11.2003 passed in O.A. No. 236 of 2003.

Annexure — E is the photocopy of the order dated
29.11.2004 passed in O.A. No. 308 of 2004.

Annexure - F is the photocopy of representation filed
by the Applicants before the Respondents.

Amexure - G is the photocopy of order dated
22.08.2005 passed in Original Application No.308 of
2004 passed by this Hon’ble Tribunal.

4.6) That your applicants beg to state that the Respondent No. 3
vide its Office Order F. No0.308/2004-Confl. dated 19.12.2005
disposed the representation of the applicants by giving some flimsy
grounds and rejected the demand of the applicants for their
regularization in service with pay scale etc. Most interestingly the
Respondents in their rejection office order dated 19.12.2005
deliberately and intentionally avoided in giving authentic and

Aor
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proper reply about the granting temporary status and subsequent
regularization of the applicants in a Group ‘D’ posts. Hence
finding no other alternative the applicants are again compelled to
approach this Hon’ble Tribunal for secking justice in this matter.

Amnexure - H is the photocopy of Office Order
F.No.308/2004-Confl. dated 19.12.2005

4.7) That your applicants beg to state that they were appointed
through procedures and rules. Their names were sponsored by the
Employment Officer, District Employment Exchange, Guwahati —
3 and they appeared in the interview before the Respondents. The
respondents have engaged them as Skilled Labour under them till
31st March 2002. But the respondents without renewing the said
engagement, they are engaged them continuously. They are also
working like regular group™ ‘D’ staff. Now at this stage, the
respondents cannot reject the claim of the applicants whimsically
and arbitrarily. It is also part of the respondents to give warning
or notice to the applicants after 31st March 2002 that their
services will be terminated at any moment. The applicants on
presumption  that the respondents will grant temporary status to
them and their services will be regularized in due course of time,
as such, they did not go for other jobs and they are now already
been over aged for other jobs. It is also pertinent to mention here
that the applicants filed an Original Application No. 53 of 2006
before this Hon’ble Tribunal for secking appropriate daily wages
as Skilled Labour as fixed by the Government of India since they
are working under the Respondents in a very low fixed pay of Rs.
15,00/-. After getting notice of the O.A. No. 53 of 2006 the
respondents are now in a process to discontinue the services of
the applicants. Hence, the applicants have filed this instant
original application before this Hon’ble Tribﬁnal for grant of
temporary status and also to protect the interest of the applicants

by passing an appropriate interim order not to terminate the

Ao
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services of the applicants till the disposal of the original

application.

48) That your Applicants beg to state that they are entrusted
with the work of Agricultural Skilled Labour Field Duty. The
Applicants are looking after 90 (Ninety) Bighas Agricultural Land
under Central Plantation Crops Research Institute, Research Center
Kahikuchi Azara, Guwahti-17. The said Agriculture Land
Cultivated Cocomit “trees, Betel-nut “trees, Cashew-nut trees,
Peppers and veritics of Vegetables etc. The said food and
vegetables products are use for research work and also for selling it

" to the local public by the Respondents. Apart from normal work of

Agriculture Skilled Labour the Applicants are also entrusted to
work as Day and Night Watch and Ward duty at Central Plantation
Crops Research Institution (RC) Kahikuchi, Guwabhati-17.

Annexure-I and I1 are the photocopies of some of
Roster Duties of Applicants for Day and Night Watch
and Ward Duty.

49) That yout'Applicant begs to state that they have acquired
legal right for temporary status and regularization in the Group
‘D’ posts. In the instant case the Applicants are subjected to hostile
discrimination. India is a socialist republic; it implies the existence
of certain important obligations, which the state has to discharge.
The right to work, the right of every one to just and favourable
remuneration assuring a decent living for himself and his family,
the right of every one without disc_rimination of any kind to equal
pay for equal work, the right of rest, Icisure, reasonable limitation
of working hours and periodic holidays with pay, the right to
security of »‘vorks are-scgme of the rights which have to be ensured
by appropriate Legislative-and Executive measure.

[T



4.10) That your Applicants beg to state that the Hon’ble Supreme
Court in Daily rated casual labour employed P & T. Department
through Bharatiya DAK TAR MAZDOOR MANCH -Vs- Union
of India and another (1988 (1) S.C.C. 122) held that Government
cannot take advantage of it/s dominant position and further held that

Daily rated casual labourers are entitled to minimum pay in the pay .

scale of the regular workers plus D.A. but without increment and
further directed to prepare a. scheme for absorbing the casual
" labourers on rational basis who rendered one year casual service in
the posts and telegraph Departments. Similar direction for
regularization of services of casual labourers passed by the Hon’ble

Supreme Court in the case of Dhirendra Chamoli and others)ls-—-—

State of U.P. (1986 (1) S.C.C.637) wherem it is held as follows: -

“But we hope and trust that posts will be sanctioned
by the Central Government in the different Nehru
Yuvok Kendra, so that these persons can be
regularized. It is not at all desirable that any
Management and  particularly the  Central
Government should continue to employ persons on

Casual basis in organizations, which have been in

existence over 12 years. The salary and allowance of

Class-IV employed in Nehru Yuvok Kendra - with
effect from the date when they were respectively
employed. The Government of India will pay to the
petitioner costs of the Writ Petition fixed at lump sum
of Rs.1000/-.”

The Hon’ble Supreme Court passed similar direction
in the cases of Surinder Singh & another —Versus- Engineer-in-
Chief, CP.W.D. & OTHERS (1986 (1) S.C.C. 639) and also in the
case of U.P. Income Tax Department contingents paid Staff
Welfare Association —Vs- Union of India & Others, the Hon’ble
Supreme Court directed as follows: -

7
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“We accordingly allow this Writ Petition and direct
‘the Respondents to pay wages to the workmen who are
employed as the contingent paid staff of the Income Tax
Department throughout India, doing the work of Class IV
employées at the rates equivalent to the Minimum pay in the
pay scale of the regularly employed workers in the
corresponding cadres without any increments with effect
December 1, 1986, such workers are also entitled to
corresponding Deamess allowance and additional dearness
allowance payable thereon. Whatever other benefits, which
arc now being employed by the said workmen, shall
continue to be extended to them. We further direct the
Respondents to prepare a scheme on a rational basis for
absorbing as far as possible the contingent who have been
continuously working is the Income Tax Departm’ent.”ﬁ_

In view of the aforesaid position and law laid down by the
Hon’ble Supreme Court the Applicants are entitled for temporary
status and regularization.

4,11) That your Applicants beg to state that the jobs of the
Applicants are permanent in nature and the Respondents need the
works of the Applibants for smooth running of the Central
Plantation Corps Research Institute, Kahikuchi, Guwabati. The
Applicants being local unemployed youth, as such they should be
given priority by the Respondents to engage them in a permanent
manner. There are many Group-D post are lying vacant under the
Respondents. Recently in the year of 1999, 2002 and 2003 namely
Sri Biman Das, Sri Puma Das and Sri Upen Ch. Das were retired
from their service as Group-D staff under the Respondents. Apart
from this also one Sri Jamir Ali, Sri Puna Ram Das and many other
permanent Group-D staff will also retire from service in the year
2006. In the said posts the Applicants can be absorbed by the
Respondents.

A
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4.12) That your Applicants beg to state lhat they are being a poor
persons and they are working under the Respondents very sincerely
without any blemish in their services. They have already completed
more than continuous five year services as Skilled Labour under
the Respondents.vA‘s such they are entitled for grant of temporary
sWs and regularization in their services as per Government of
India’s various orders and also as per different judgment & orders
passed by the Hon’ble Courts. Hence, the Hon’ble Tribunal may be
pleased to protect the interest of the Applicants by issuing a
direction totheRmpondéntsas Intcrimmeaéure, not to terminate
the service of the applicants till final disposal of this Original
Application.

4.13) That your Applicants beg to state that the action of the

Respondents is megaL mala fide with a motive behind.

4.14) That your Applicants beg to state that the Respondents have
violated the fundamental rights of the Applicant.

4.15) That your Applicanté beg to state that the Respondents have
acted in an arbitrary manner by depriving the Applicants for not

giving them temporary status and also not regularizing their

Services.

4.16) That this application is filed bona fide and for the interest of
Justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the
action of the Respondents is in prima facie illegal, malafide,
arbitrary and without jurisdiction. As such the rejection of the
Applicants representation by the Respondent No.3 vide Office
Order F. No. 308/2004-Confl. dated 19.12.2005 is liable to be set
aside and quashed.

B
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5.2) For that, the actions of the Respondents are mala fide and
illegal and with a motive and with a motive behind. As such the
rejection of the Applicants representation by the Respondent No.3
vide Office Order F. No. 308/2004-Confl. dated 19.12.2005 is
liable to be set aside and quashed.

5.3) For that, the Applicants having worked for a period of five
years continuously, i.e., from 2001 to till date, they are entitled for
grant of temporary status and also for regularization in their posts
with regular pay scale with retrospective effect. As such the
rejection of the Applicants representation by the Respondent No.3
vide Office Order F. No. 308/2004-Confl. dated 19.12.2005 is
liable to be set aside and quashed.

54) For that, the Applicants have been engaged by the
Respondents with proper procedure and rules, they were sponsored
by the local employment exchange. The appointment of the

Applicants is not a back door policy. As such the rejection of the

Applicants representation by the Respondent No.3 vide Office
Order F. No. 308/2004-Confl. dated 19.12.2005 is liable to be set
aside and quashed.

5.5) For that, the Applicants have become over aged for other
employment. As such the rejection of the Applicants representation
by the Respondent No.3 vide Office Order F. No. 308/2004-
Confl. dated 19.12.2005 is liable to be set aside and quashed.

5.6) For that, they gathered experience of different works in this
establishment. As such the rejection of the Applicants
representation by the Respondent No.3 vide Office Order F. No.

" 308/2004-Confl. dated 19.12.2005 is liable to be set aside and

quashed.
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5.7) For that, the nature of work entrusted to the Applicants are
of permanent nature and therefore they are entitled to be
regularized. As such the rejection of the Applicants representation
by the Respondent No.3 vide Office Order  F. No. 308/2004-
Confl. dated 19.12.2005 is liable to be set aside and quashed.

5.8) For that, the Applicant has got no alternative means of
livelihood. As such the rejection of the Applicants representation
by the Respondent No.3 vide Office Order F. No. 308/2004-
Confl. dated 19.12.2005 is liable to be set aside and quashed.

5.9) For that, the Central Government being a model employer
cannot be allowed to adopt a different treatment for granting
temporary status to the Applicants. As such the rejection of the
Applicants representation by the Respondent No.3 vide Office
Order F. No. 308/2004-Confl. dated 19.12.2005 is liable to be set
aside and quashed.

5.10) For that, the Respondents have violated the Article 14,16 &
21 of the Constitution of India.

The Applicants crave leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant

application.
DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the Applicants except the invoking the jurisdiction of
this Hon’ble Tribunal under Section 19 of the Administrative

Tribunal Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN
ANY OTHER COURT:

/2
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That the Applicants further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of
the instant application before any other court, authority, nor any
such application, Writ Petition of suit is pending before any of

them.

RELIEF SOUGHT FOR:

Under the facts and circumstances
stated above the Applicants most respectfully
prayed that Your Lordship may be pleased to
admit this application, call for the records of
the case, issue notices to the Respondents as to
why the relief and relieves sought for the

. Applicants may not be granted and after
hearing the parties may be pleased to direct the
Respondents to give the following relieves.

8.1) That the Hon'ble Tribunal may be pleased to direct
the Respondents to set aside and quashed the impugned
Office Qrder F. No. 308/2004-Confl. dated 19.12.2005
issued by the Respondent No.3. '

8.2) That the Hon’ble Tribunal may be pleased to direct
the Respondents to grant temporary status to the applicants _
and also to regularize them in any Group “D” posts which
were lying vacant under the Respondents.

83) To Pass any other relief or relieves to which the
Applicant may be entitied and as may be deem fit and
" proper by the Hon’ble Tribunal.

8.4) To pay the cost of the application.

INTERIM ORDER PRAYED FOK:

s .
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Pending final decision of this application the Applicant

~ seeks issue of the interim order from the Hon’ble Tribunal:

9.1) That the Hon’ble Tribunal may be pleased to direct
the Respondenﬁ not to terminate the services of the
Applicants till the disposal of this Original
Application.
10) Application is filed ﬂlrough Advocate.

11) Particulars of LP.O.:

LP.O. No. :  2466 -~ @)%@/9 |
Dateoflssue.:_ F—%r0 5
Issuedfrom : (] Prv o

Payableat : () pstdo ©
¢

12) LIST OF ENCLOSURES:

As stated above.

Verification . . .



-VERIFICATION-

. I, Shri Sonabar Das, Son of Bipin Chandra Das, Vill. P.O.-
Azara, (Kootpara), District-Kamrup, Guwahati-17 1 am the Applicant
No.1 of the instant application and as such 1 am authorized by other
Applicants to sign this Verification and do hereby solemnly verify the
statements made in accompanying application and in paragraph nos.

Gttt 37676 %% 0 \').‘ are true to my knowledge, those made in '
paragraph (4,645, (6, (8, Gl — nos. )
are being matters of records are true to my information derived there
&om which I believe to be true and those made in paragraph 5 are true
to my legal advice and rests are my humble submissions before this
Hon’ble Tribunal. I have not suppressed any material facts.

And [ sign this Verification on this the day of Mon\y
i | 555} Symv\a&— wl\ D,
2006 at Guwahati. :
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5@ (Indian Council of Agricnltural Research )
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F.No. L(39)/2001-Tsit. - Dated 27 09-2001

*~

ok o e t ““ 1‘e::,§. . .
Shil Wz 1D R whose

name has been ?sponsot'ed by the Employment Officer, Employment Exchange,
Pub-Sarania Mandap Road, Chandimari, Guwahali-3 for a temporary post of 'Skilled
Labour” (for the period upto,31-03-2002) at a consolidated amount of Rs. 1500/-
‘pm under an adhoc scheme entitled o "Mini Mission 1” is hereby direcled o
present himself for an Interview at 'CPCRI ".Research Cenlre, Kahikuchi,
Guwahati-17 on 11-10—2001(Tl'lURSDAY) at 10.00 am

He should bring with him the following documents in original

- ‘- ﬁ’ o l"r
D Corlifleate in PEOOLOf date of Dirth and educational qualifications,
i) Certificate In proof experlence, if any
) Caste certificate Issued by the competent authority (for SC,51,00C Cndidntes) .

'
. sy ) 2
St mye T 2 g,

No TA or other allowances will be pald for the journey In conneelion with
the nterview., o F

1
L . _( . . )

Co-Principal Investigatd?
) Mini Mission 1
To
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CEN'l'R/\!.; PLANTATION CROPS RESEARCIH INSTITUTLE
(Indian Council of Agriculinal Research)
RESEARCH CENTRE, KATHKUCHI-781017, ASSAM
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“T.No. 1(39)/2001-Fslt. v Dale: 0G 12 2001

)

Ce MEMORANDUM - .

'

The undersigned Is pleased.to offer a temporaty assignment of  “Skilied Labour”

under the ad-hoc tine bound Scheme entitled “Technhology Misslon for Integrated
development of hortlcuiture In North Enstern States including Sikkim(MINI- MISSION-1)"

to

Lol Sy I D@mey

oh the following terms and conditions:-

! : T !

01 The offer is purely on temporary basis for a petiod upto 31% March, 2002 from the date
of his/her joining the post and are liable to be terminated on completion of the term of
engagement or on the date, the sanction of the scheme expires, whichever is eatlier.

02 He/She will be paid a fixed fellowship of Rs.1,500/- pm without any allowances.
' Dy e cmms
03 Grant of traveling allowances for journeys if;required to be undertaken for the work

connecled with the Scheme will be regulated by the relevant rules In force at this Institute,
P T % l‘ N

04 The assignment shall be terminated without notice at any thme, If he/she s found to be

negligent in his /her work or s gulity of unb’e%mnlng conduct.
\ - S . ,y"' RS .

05 1M he/she leaves his/ her assignment without permission of the Co-Principal Investigator

of the scheme, he/she will not be paid any amount due Lo him/her by the Instilute,

06 He/She will he under the administrative / Technical control of the Co-Principal Investigator
,of the Scheme. ' : o ) '

07 He/She should devote his/her whole time to the assignment given to him/her, and he/she
will not bg allowed to accept nor hold another appointment during the term of assignment.

08 He/She will not be entitled to any other benefits as are applicable to regular ICAR

employees. .

09 He/She should give an undgitaking In the attached proforma to the elfect that patent
rights in respect of the discovgries and Inventions that he/she may make and the technical
and englneering know-how Af processes that he/she may develop dutlng the course of
his/her asslgnments with thed ICAR shall vast with the ICAR, '
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10 The ICAR/ CPCRI will have no responsibility for his/her absorption in the Institute hqgainst
regular posts, after his/her tennination from the ad-hoc Scheme. An agreement 1o this effect
in the prescribed form is Lo be executed by himy/her before taking up the assignment.

Incase St ¥ > TR o
aeconta the above terms and conditions of assignment he/she should commaonicated his/her
acceptance to the undersigned Immediately and report for duly on or before 26'" December,

2003 failing which this offer will jstand withdrawn/ cancelled automatically and no further
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conrespondence I this regard will be entertained. eyt . \ =
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.\ 'l/’-
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Copy to: \

01 The Director, CPCRI, Kasaragod *

02 The Principal Investigator, Mini Mission I, 'NRC for Orchids, Pakyang-737 100 (Sikkim)
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CENTRAL PLANTATION CROPS RESEARCH INSTITUTE
(Indicin Clouneil of dgriciltral Rescearch )
RESEARCIH CENTRY, KAINTKUCII-78101 7, ASSAM

LEE LR R
F.No. 1(39)/2001-Estt,, T T Date: 06-12-2001 -

' _..MEMORANDUM

The undersigned :Is ploaséd,,‘to offer zi,'teinpora}y anslgnment of  “Skilled Labour”

ander the  ad-hoce “time bound Scheme  entitled "Technology vM_lsslou for Integrated
dovelopmont of horticulture In North Eastern Statesincluding Sikkim(MINI- MISSION-1)"

Lo S0 1 . K2 oy 12l cmmbo a5 Cornes
on the following terms and conditions:- N
. o e LS ' LY , R

01 The offer is purely on te}i1p0réry basis for a period vpto 31 Macch, 2002 from the date
of his/her joining the post and are liable to be terminaled on completion of the term of
gngagement or gn the dale, the sanction of the schieme expires, whichever is earlier,

0Z le/She  wiii be paid a fixed fellowsnip of lisfli,SOO/fpm without any allowances,:
. Ve, ‘. P! '

N . ’ K Lo . . oo ,l‘ i . .
oA w03 Grant:of: traveling allowances for Journeys .-lf.rgqu,lred o lge';t)g)cJen'takexl for the work,,y P

S tonnected W_U’\{j' Llle'schéme will be regulated by*theifé,lg:van‘(z}r‘ules In-force at this Institute, 3
i P _ RN AR SR o . 5 o ghe ":‘l"“" ‘f""‘1~ ‘.' ! . cor ' :

04 Tha uaslg’nmei‘{l'shaH be lerminated without notice at any, time, IFhé/she is found 1o be
healigent In*his /har work or s gullty of unbecpining conduct. o R L
. . “ e . . EE Y

05 1 he/she leaves his/ her asslgnment without permission of the Co-Principal Investigator |
of the scheipe, he/she. will not be pald any amount due 1o him/her by the Institute,

06 Ie/She will be under the administrative / Technical control of the Co-Princip

al Investigatqr
of the Scheme,

07 He/She should devote his/her whole lime to the assignment given to him/her, and l\G/él]E‘
will not be allowed to accept nor thd another appointment during the term of assignment; . .
08 He/She will not be enlitled to anv other benefits as are appiicable o regular ICAR
cmployees, ' ‘ :

09 Te/Sher sl tlve on uuil{/nl:nl«.mu othe ollached Profouni to the (o
fahts n respect of the discavetles i ventions that Do
il ung;lnc:mm“ l<n<,m1~hmv’(ir nrocesses thal e /shn Hiny
hls/her asslynments with the' ICAR ghal vest with tha 1CAR,

-

fect et patent
iy ke e e techndei)
develon duthng the cowrge ol
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10°The 1CAR/ CPCRI wlil-have no responsibility for his/her absorptlon n the Institute: ngalnst
regular posts, afterhis/har termminatlon om tha ad-hoe Schame, An nareeiment tohe: affact
i the prescribed forn Is 1o he axecuted by him/her before Laking up the assigniment,

3 ]
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Incase Sl )2 TRy "'l I "') Fsamnd SRS ;::;c_-;lr "'q ST D
accepts the above terms and conditions of assignment he/she should .communicated his/her
decepltonce o the undersigned immediately and reportfor.duly on o before 25" December,
2001 failing which™ this _,o(fer"wlll..,'.s,t‘émdf,wilhdrawn/"'.can(‘:,e‘lled automatically and no further.
correspondence in this regard will be "éhﬂt’é‘r:t.éin"ed. okt i o S .

o T LR i ¢
, o F (Co-Principal Inve tigator)

Mini Missibn 1

T
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Copy to: ' g
01 The Director, CPCRI, Kasaragod . ' -
02 The I’.rinclxmlvInvcsl!gnlor, Mini Mlsslpn 1, NRC for Orchids, Pakyang-737 106 (Sikkin)
teyt : , ,:.; L. - 9'1" : .
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¢ Qenms RESEARCH Quwalhi-17 Co Phone: 0361 - 840251
Fax 0 0301 RATTRS ' :

\\\'-J/ CEN'I'R/\L PLANTATION CROPS RESEARCH INSTITUTE
}\SJX ' (liddicon Council af Apricultial Research)
;n:i‘;, “Resenrch Centre, Knhilkuchi-781 G617, Guwahnti, Assam

LGAn

FNO.(39)-2001 Lt Dol 1 07-02-2007

QFFHCE ORDER

the Under signed Is pleasnd lo asdgn the leimporaty post-of Skilec Labor—io- ha cllowing petsons
tnder e pioject entiled “Technology Misslon for Inlegrated dividon of Haliculluro In Noilh Easten Siates
hcluding - Skkim (Minl Mission I)* at CPCRI, Reseaich Conlie, Kahlkuchi on ¢ constiiduled puy of Rs,
1.500.00 prn wiih eftect fiom Ihe dalrs mentionad against cach, on e terms and condifions slipulaled In
Ihls Olllce Memorandum of even No. doled 06-12-2001, and accepled by them.

SN0 I 'Nome ¢ _Lule of Joning

0l M, Fard All 14-12:2001 (FN)

(32 _ :I\A:l:'h,;k\.: Beatsh et .“.I @-_]_2-2001 (')

0% Ui anjiiny Gh, Dos ~ . 14-12.2001 (FN)
A TMIKGn Daig i 14-12-2001 (FN)

b Moy €h Dag_- e ' 14-12-2001 (FN)
e M1 BipUT Boman . N e | VAT22007 () T
07| Mrsonabar Chy, Das e e it e | VAST2:200T (EN)
M| MeNagendio Medil ; co s e | PUT22000(EN)
() Mgt Moaly e T T G BTRR0T (P
o L I 1 L2200y
I Moy Scrno 42 20010 (1)

| Mg R Mo AT RN 1) S
| Mapan Dot ya - et e | VPPZ200Y(N)
A M Nz AL 9122001 ()

P Mo G Do o 24020001 ((N)

thelr asdgnement Is [or a peldod upto 31-3-2002 or il 1he explry of the

vanclion of 1he scheme
whichever is ealller and thelr sevices shall be tenminaled on 1ha! dale withou! fuilh

ernolice

. Co-Princlpot inves
Cupry 1o

DU e AN IvICl e ks esenyes ey | l:)y Newne

CE T Dl Lo, ORI, 101011 )l

O e P Invesiioe don, Mink Misson LMRC T Ol 17 yowy /37 Ly
U The B, BCAGe s OFeon, CRCRE Ko i 3w

U5 Thes Diawingy B DEOrsing Onlcer, CPCRI, RC, Kalhlkucl
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; ‘C“ ' ? S ;,f_ E s+ 8Swamlinathan, vice-~Chairman

N 23 i The Hon'ble Shri S.K.Naik

‘ : g Administrative Member.,

| ; o .
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§ i i ath, learned counsel on be-

‘ ) - £ Mr.A.,Ahmed, learned coun=
3 i r the applicant.
i ! . ,’, 77 MEJ.NDab 1oy, lanrned 8r.C.d.5.C0
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ARG Lttt TR st ATl Temaae oo

To

The Dircctor,

Central Plantation Crops Research

Institute Indian Councit of Agricultural Research,
Kusuragod-671124, Kerala, %

Sub: - Prayer for Grant of Temporary Status & Regularisutidt"f"vof the service of the

Petitioners and also for payment of Appropriate pay scale of Skilled Labour
w.e.f. the date of our joining in the said post.

Sit,
Most respectfully and hﬁmbly we bég to state the following few lines for your

sympathctic and carly considcration of our genuine grievances.

1) ‘Tht we undorsigned are nll logal unemployed educated & cconomically most
backward youth. The undersigned Petitioners namely Shri Sonabar Das, Shri Kan Das,
Shri Jutin Chandrn Das, Shri Bishnu Ram Medhi, Shri Tuku Baishys, Shri Tapan
Buishyn mnd Shri Renjit Chunden: Dag are belongs to- Schedule Cate and Other

Backward Community and rest of the Petitioners belongs to Gencral Caste.

2) ~ That the Director, Central Plantation Crops Research (RC) Institute (Indian
Council of Agricultural Research), Kahikuchi, Guwahati-781017, Assam vide his
Memorandum No.F No.-1(39)/2001-Esstt dated 27-09-2001 called the Petitioners for
the interview to the post of Skilled Labour Temporary under the Office of the Co-
Principal Investigator, Mini Mission-1, Central Plantation Cropa Resenrch Institute
(RC), (Indian Council of Agricultural Research), Kahikuchi, Guwahati-781017, Assam
at the consolidated pay of Ra. 1500/-(Rupees Fifleen Hundred) only per month under
Mini Mission-1. Tho Employment Officer, Employment fixchange, Guwahati-3,
sponsorcd our names. Accordingly we appearcd in the said interview and we were
sclected and appointed as Skilled Labour by the Respondents vide Office Memorandum
No.F No.1 (39)/2001-Esstt. Dated 06-12-2001. Now we are still working since 14-12-

2001 vide Office Order F No.1 (39)/2001-Esstt. 1Jated 07-02-2001. Tt is a fact that offer
of Appointment is made for a period up to 31" March 2002 from the date of joining of
the post and liable to terminate on completion of the term of enpagement or on the date
of sunction of Scheme expired. But Gll now our engagement are going on. Moreover the
work snd nature of our duty are permanent in nature. We are looking afler 90 (Ninety)
Bighas of Agricultural land under the Central lantation Crops Reneatch Institute (RC),

(Indisn Council of Agricaltural Research), Kahikuchi, Guwahati-781017, Assam. The



said Agricultural Land cultivated Coconut trees, Betal-Nut trees, Cashew trees, Peppers
and verities of Vegetables etc. The said food and Vegetables products are use for
resenrch work and also for gelling it to the Tocal people by the Office Authority, Apart
from normal work of Skilled Labour we are »ls0 entrusted to work as day & night watch
and ward duty at Central Plantation Crops Research Institute (RC), (Indian Council of

Agriculturs] Res%arch), Kahikuchi, Guwahati-781017, Assam.

3) ’l'hria'"lx the offer of engagement of us made by the Competent Authority expires on
31" March 2002. But the Authority without renewing the said offer of cngageément,
cn_gl,aging us continuously without uny notice or renewal of our appoiritment. We are on
presunung that the Concemned Authority will regularize our engagement because the
Authority has not terminated our scrvice on 31% March 2002. As such we have not tried
any other job. Now we are over aged for Government or Semi-Government and Private
jobs. Moreover we are also deprived from legitimate puy scale of Skilled Labour and
we are working in a very very low pay scale of Rs.1500/-(Fifteen Hundred) only, which

i contrary to the pay scalo fixed by the Government of India for the Skilled abour,

4) That in the year 2003 Le. aller about two yeurs continuous service we have filed
an Original Application No.236 of 2003 bLefore the Hon’ble Central Administrative
Tribunal, Guwahati Bench, Guwahati for regularization our scrvice and also to release
the regular appropriate pay scale of Skilled Labour w.e.f date of joining. The Hon’ble
Central Administrative Tribunal, Guwahati Bench, Guwahati admitted the said Original
Application and granted interim stay of not to terminate our service by the Competent
Authonty, The case was finally fixed for hearing on 29-09-2004. The learned counsel
for us seeks to withdraw the said (riginal Application 1M0.236 of 2003 in ouder to file a
Representation for regularization of service of the Applicant before the Appropriate
Awthority,  Acoordingly we hnve filed this Reptoscutution before

von  for lllkillg
necessary sleps & actions for repolarlzation nnd absoiption of us in any Oflices under

you in the Group-D posts.
5)°  That we have already served for a considerable long period under this Office
and are now ov«,r aged for any CGiovernment, Semi Government and Private jobs. We
have acqum’:d a legal right for granting temporary status and regularization of our above
said posts. We have been deprived from regular service benefits, pay scale, Dearness
Allowances and even minimum pay scalc are not granted to us. The Compelent
Authority have deprived us the minimum wages for Skilled Labours as fixed by the

Ministry of Labour, Government of India. We were sclected and appointed by the

Compotent Authority through repular interview and selection process. We are being

i




local unemployed cducated & cconomically backward youth as such the Competent
Authority should engage us in a permanent manner by giving appropriate pay scale of
Skilled Labour. There are many Group-D post are lying vacant under the Competent
Authority. Recently in the year of 1999, 2002 and 2003 namely Shri Biman Das, Shri
Purna Das and Shri Upen Ch. Das were retired from their service as Group-D) staff. Shri
Jumie Ali, Shri Puna Ram Das and many other permanent Group-1) staft will also retire

from service in the yenr 2005 and 2006 respectively, In the suid posts the under wigned

Petitioners can also be absorbed,

0) That we are being poor persons and working under your Department very
sincerely and without any blemish in our service. In future also we assure that we will

serve this Department with the same sincerity and devotion to our work.

It is thereforc, respectfully prayed that your honour may be please o take
necessary and sympathetic view in this matter for absorption of undersigned Petitioners
- your Department with approprinte puy senle of Skilled 1abour ns fixed by the
Uovermment of hdin and also nuy be pleased (o pusy approprinte order within g

reasonable time preferbly within two months from the receive of this Representation.

Thanking you in anticipation.
Copy for Information and necessary action;

I The Secretary, Government of India,
Ministry of Agriculture, Krishi Bhawan, New Delhi-1.

2. The Director General,
Indian Council of Agricultu o

Research Krishi Bhawan, Ncw Delhi-1.

3. The Director, Central Plantation Corps Rescarch Institute, (RC)
(Indizn Council of Agricultuinl Research) Kaliluchi,
Guwahnti-781017,

4. The Co-Principal Investigator, Mini Mission- I,
Central Plantation Corps Rescarch Institute, (R )

(Indian Council of Agricultural Researcly) Kahikuchi,
Guwahfii-781017.
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Date of Order: This the 22“"‘ of August 2005. . , \

o , ' \2

The Hon'blejusttce Shri G Sivarajan, Vice-Chairman ' g

S : o

i m{‘“& . | g |
BV Shirl Sonabar Das i“

S/o Bipin Chandra Das
Vill. & P.o.- Azara (Kootpara),
District- Kamrup. :

2. -Shri Kan Das, !
C/o Shri Hiren Das,
Kahikuchi, P.O.- Azara,
District- Kamrup (Assam)
Pin-781017.

&
3. Md. Farid Ali,
S/o Md. Kharlat All,
Vill.» Lower Mizopur, P.O.- /\lm a,
District- Kamrup, Assam,
Pin- 78]017

4.  Shri]Jiten Chandra Das T
Vill.- Matla, P.O.- Azara,
District- Kamrup Guwnlmu 17,

Md. Nizam Ali,
Vill. & P.O.- Azara, ’
District- Kamrup, Guwahati-17.

Shri Bishnu Ram Medhi,
Vill. & P.O.- Azara,
District- Kamrup, Guwahati-17.

Shri Brajen Sarmah,
Vill, & P.O.- Azara,
District- Kamrup, Guwahati-17.

é,( i
| . Shri N{agendra Medhi, "
¥ . © Vill. & P.O.- Azara, - o
] : District- Kamrup Guwahiati-17. “

3

9.  Shri Bxpul B‘aruah, :
Vill. & P.OSAzara,” 't
District- Kamrup, Guwahati-17.
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12.

13..

14.

I,

Kahikuchi, Guwahati-781017.

qhq huslul Kal;,ta | %,
Vill. & P.O.- Azar;a (Kahtapara)
Dlstl‘lct- Kamrup, Guwahatl 17.

Shri Tuku Balshya,
Vi & P.O. Azara, .
- District- 1(0n_1rup, (:uwahatl Vo

Shn Tapan Balshya
Vill, & PO Azura, G
Dlstrnct.- Kamru »Guwaha_tx l7.. e U

Shn Rsznt Ch Das, S
'S/o Late’ Keshab Ch. Das,
Vill.- MJrzapur ‘(Medhipara),
P.O.- Azara, D:str:ct— Kamrup
Guwnlmh 19,7

Shrl Buoy Ch Das, o
" Clo Ch‘andradhar Das, * '
V:llage Mnrzapur,PO Azara, .
Dlsl.nct- Ka rup, Guwahau 17.%

'lhn Lindon nl h\dlu‘ Fopr mmnlml by (o
Sccratary to the Govermmant, of India,

) Mxmqtry of Agrlcultm e, Ncw Delhi.

The Dxrootor Genu al, :

Indian Council of Agricultural Research,
ersh.x Bhawan, New Delhi.

The S*ecretary,

Indian‘Council of /\gncultural Research,
Knshl Bhawan New Delhl.

The Dxrector, ,

Centrul Plantation Crop: Rescarch Institute,
Indiah Council of Agricultural, Research,
Kasaragod-671124, Kcmh

The Dlrector . :
Cenltral l’lautallun Crops l(uscarc‘h Institute,
(RC)-(Indian: Céuncil of Aq riculte ral Research),

i

......Applicants
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The Co-Principal lnvesnguLm

Mini Mission-1,

Central Plantation Crops Reseurch Institute,

(RC) (Indian Council of Agricultural

Research), Kahikuchi,

Guwahati-781017. e Respondents

By Advocate Mr B.C, Pathak.

g?gf?‘ : N vcfcuuo.uanoo
ORD IR (ORALY)
SIVARAJAN. |. ‘(v.c.j

The appllcants ha\m ﬁled this O.A. seeking for direction o
the respondents for grant of temporary status and rcgularwatxon of
their services and also for payment of appropriate pay scale of skilled
labourer with effect from their date of joining in the said post . ‘The
applicants had- earhm approached this Teibunal by fiiag 0, A2 006

of 2003, whicly wgﬁ l@hér wlllulmwn by order dated 29.0.2004 with

Hborty ta fila raprasentation for the said purpose hefore the

e\ approprilate authoritios. The applicints therenfler hnve filed 0

_, representation in October 2004 Annexurce-I). Since no action was
taken on the said re;)rcsenmtion the applicants have tiled this QA on
20.11.2004.

P leard Mr A. Ahmed, leirned counsel for the applicants

and Mr B.C. Pathak, learned counscl for the respondents. Mr B.C. -

‘Pathak subm}il;s that the applicants have filed Lhis O.A. without glving
breathing ftime for the ;respondenl;s to consider the representation,
which is reqeiued by them. Mr B.C. Pathak, in the above
circun'lstances,n_oLwitl‘\standing the tiling of the written statement and

additional afﬁda:v}@ygquits that the. respondents will dispose of the

O -
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there for by lho .mpllcant" the -"w()uld “have to be heard. In the
. M

. - ‘».v umv“unnltl Hll(l pm.n “i'l“"l"l‘ll“ orders I occordanee with law and
NI FRIN

reprasentation (Annc Mll'
? w' i
time. ' }'?* ‘
I Ior lho applicants, submils
) < ‘ d ! '. n’i&'!‘
that the reprot ontnlmn iﬁs‘pqmndm ;& r the last aboul a yeor and the
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respondents must be dxrected tq Sappropriate orders in the above -
;?&c&’;‘& 2 u B ﬁ? .t;’ '; -[;%ﬁ{m
stand taken in the wriltten
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“e

representa l;ion
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statement, .

4. I 'have consxdered th ééfﬁ:nval submissions. Since it is
f:" ‘J .

Gl .

adnan..d the xcprcs.ontahon (An) wure-IF) lsﬁ__pycudmg betore the

rc,spondcnu., it is only dpprupl i noéthnt%”” dircction is issucd to the
““w [ e A ?w. : Ve

I

w—.\

respondenls to take a decision'un g‘: /\n’nexu ro-FF representalion after
. BELA i
affording an npporlumty Lo the ap“;hc \an. It such o request ismade
L"?; ‘l e . ! .:.': I‘g}"i‘ D ... 1

baandi e mm s s & -

eire umsumcc.s this O A is disposcd of l>y dnm Ling the 4% cenpondent.

to consider the .‘ropresent:ution (Annexure-FF) submitted by the

llli:\ alavant. (mvmnumnl Orvdears withidn n 1w|lml cl Lo ot ben fronn

© te of receipt of this order.
\
\ The interim order passed on 29.11.2004 will continue to
. \_\ _
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CENTRAL PLANTATION CROPS RESEARCH INSTITUTE \;u
(Indlan Councll of Agricultural Rernarch) '
KASARAGOD - 871 124, KERALA, INDIA

E-mall : cpeti@hub1.nic.in ﬂ:‘giﬂnﬁ
Fax: 91 4094-2432 372
Phone: Off: (04004) 23193, 232804, 232808, 232090

F. No.308/2004-Confl. ‘ ' Dated : 19.12.2005

OFFICE ORDER

3

Whereas one Sri. Sonabar Das along with 14 other applicants filed a case vide
~ 0O.A. N0.236/2003 'in the Hon'ble Central Administrative Tribunal, Guwahati Bench

(referred to as the ‘Tribunal’). However, the said applicants made a prayer before the
said Tribunal to allow them to withdraw the said case so that they may file a
representation before-the authorities. Accordingly the Tribunal allowed the applicants-to
withdraw the case and the same was dismissed on withdrawal. The said applicants
filed a representation before the authorities and the said representation was under
process for consideration. The applicants again filed another case before the Tribunal
vide O.A. N0.308/2004 without waiting for the outcome of the representation that they
filed. The matter being subjudiced, the representation so: filed could not be considered
and no order could be passed thereon. The written statements in the case was filed by

the competent authority. The case In .O.A. No.308/2004 came up for hearing on
22.8.2005. After hearing both the sides the Hon'ble Tribunal was pleased to dispose of
the case with a direction to the rcspondent No.4 authority to consider the
representation ‘as in ‘Annexure-F' submitted by the applicants and to pass appropriaté
order In accordance with law and relevant Govt. Order within'a period of 4 months from
the date of the receipt of the said order.

Whereas the certified copy of the order dated 22.8.2005 was issued by the
registry of the Tribunal only on 12.9.2005 and the same was received by the authority
only thereafter. After receipt of the said order through the local office, the competent
authority (respondent No.4) has considered the said representation. The respondent
No.4 authority after gomg through the said representation has found that the applicants
have raised the issue that they were selected and engaged at a consolidated pay of
Rs.1500/- p.m. under Mini Mission-1. It has also been stated that the applicants were
sponsored by the employment exchange. It has also been stated that as per the terms
of appointment the applicants were liable to be terminated on the date of expiry of the
sanctlon of the scheme. By lhe said representation they have also raised the issue that
their term of appointment expired-on 31 3.2002 whereas they wcie still continuing In
engagement continuously. 'So thcre was presumption that the Govt. will regularize their
engagement In service, Mention has also been made about the O.A. N0.236/2003
which was ultimately dismissed on withdrawal for filing a representation which Is now

! W]
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/ being consldered here. The contention of the applicants Is that they have served for a

conslderable long perlod under the authority and therefore they have acquired a legal
right for granting temporary status and regularization in Group D post. It has also been
alleged that the applicants have been deprived of regular service benefits, pay scale,
D.A. and even minimum pay scales are not granted to them. It is also alleged that the
competent authority has: deprived them: of minimum wages as. admissible for skilled
labourers as fixed by the Ministry of Labour, Govt, of India, It isalso alleged that they
were selected and appointed by the competent authority through regular interview and
selection process. They have also alleged that there were vacancles in Group D post as
some of such Group D employee retired from service In the year 1999, 2002 and 2003
and there would be more retirement in the year 2005 and 2006 where the applicants
could be absorbed. Therefore the applicant through the said representation has prayed

for absorption. in service with appropriate pay scale of skilled labour as fixed by the
Govt. of India. , S

So far as the nature of engagement of the applicants are concerned, they were
engaged as daily rated workers at a monthly consolidated fixed rate against a particular
scheme (project) sponsored by the Ministry of Agriculture, Department of Agriculture
and Co-Operation with due ‘approval from the competent authority of Indian Council of
Agricultural. Research and-as per funding pattern and specification. The said scheme
has been fixed for a. duration of 5 years with the year of starting being 2001-2002 and

- the same being over by the financial year ending 2005-2006. The sponsorship of the

sald scheme/project Is subject to the flnanciat sanction which Is made on year to year
basls by the sponsoring *authority for;every financlal year.. The sald Minl Mission
scheme Is a project with the objcctive to' go for research In the specified area of (1)
production of neucleus/basls seeds and planting materlals of horticultural crops, (2)
standardization of Improved production technologies for horticultural crops and (3)
technology refinement and imparting of training to extension functionaries. Under the
said scheme the respondent No.4 authority along with the Scientist In-Charge, Central
Plantation Crops Research Institute, Kahikuchi, Guwahati is' only an implementing
agency of the said sponsored scheme. Therefore none of the implementing agencies
are not in any way competent to decide anything regarding continuation of the project
and the applicants'in engagement or to regularize their services in the. regular
establishment as there is no regular establishment in a project of fixed term. The entire
project, its implementation and funding is absolutely dependent on the sponsoring
authoritles l.e. the Govt, of India, Ministry of Agriculture, Department of Agriculture and
Co-operation, Moreover, as per scttled provislons of law the workers who are engaged
agalnst the post or jobs specifically created for such project/scheme may continue with
the continuation of the. project and ‘when the wWotks ‘of the project 1s over and the
project comes to'an end; then the §érvices, posts created for the sald project also
comes to an‘end. As such a project worker cannot: claifni' regularization or continuation
In such service/job after the closure of the projcct: The'continuation or closure of o

‘project-is a matter of policy to be declded by the competent authority. The length or
duration of: engagement of any such worker in. such project has no bearing in such

a3/~




—

-

authorlty and the same Is-belng over by, the financial year ending by 2005-2006 and
accordingly the applicants:are allowed to continue in engagement as the life of the
project is continuing up to the financial; year 2005-2006. The Mini Mission project Is a
research scheme earmarked for certain area of operation and such works are not of any

permanent nature and speclfically stipulated for a definite perlod of five years from the
financlal year 2001-2002 to 2005-2006 only.

The applicants entered Into an 'a'greement with the Implementing agency that
they have been offered the temporary assignment as Skilled labourer under the ad-hoc

- time bound scheme/project and they would not claim for continued employment or

permanent absorption against any regular. post/appointment in the establishment of the
institute of the implementing agency during or after the termination of the assignment
under the scheme/project. The applicants also declared that they were aware that their
services were purely ad-hoc/temporary and shall be terminated.on completion of the
term of engagement or on the date when the sanction of the scheme expires,
whichever Is earller.  Those agreements were annexed as Annexures in the written
statements filed in the case. That being the legal position, the applicants are bound by
the law of contract and by.the said agreement. The law Is also well settled by the
Hon'ble Supreme Court that when the scheme of the project Is specific and it is not of
permanent nature, the employee cannot ask for regularization in:service. It is also held

- that the persons engaged against the post created (ndér-a sponsored scheme cannot

be regularized In that service. A project Is undertaken with an estimated fund for a
particular period to do certain things, when'the project is completed, funds are utilized
and It Is closed or comes to an end, the employees will have to' go with the closure of
the project. There are ‘catena of decisions in support of such settled provisions of law
as in “Sandip Kumar Vs State of Uttar Pradesh reported in AIR 1992 SC 713",
“Jawaharlal Nehru Krishi Viswa Vidyalaya Vs Bal Kishan Soni — reported in 1997 (5) scC
86", “State of Himachel Pradesh VS Ashwini Kumar reported in 1996 (1) SCC 773,
“Executive Engineer, ZP ENGG. Divn. and Another Vs Digambar Rao & others as
reported in 2004 (8) SCC 262" etc. This was well highlighted in the written statements
(paragraph 12) submitted in the case with copy to the applicants. Hence, the
applicants can not be said to have acquired any legal right for absorption or
regularization. 'Moreqvér, the law is well settled that the creation and abolition of post
pertains to the exclusive domain/prerogative of the executive, the employee cannot
have anything to say in such matter mostly related to the policy decision of the
executive concerned with various related matters. Such employee cannot continue In
service when the posts are abolished. The above noted ratio has been laid down by the
courts in a plathora of déclslons ke, “K, Rajendran v State of Tamll Nadu a4 reported
in AIR 1982 SC 1107”, “State of Haryana & Others Vs Piara Singh & Others as
reported In AIR 1992 SC 2130”, “Rajendra Vs Statddf Rajasthan reported in 1999 (2)
SCC 317" “Jayachan M. Sebastian Vs TH& Director General & Others — reported in 1997
(2) LL3 677", “P.U. Joshl & Others VS Accountant;;Geﬁ

: o iGeneral, Ahmedabad & Others as
reported in 2003 (2) SCC 632" etc. In a specific and similar casé, as in “Indian Counci

.4

situation. In the instant case the sponsorship is being continued by the sponsoring
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- .
of Agricultural Research Vs 'Raja Balwant Singh College’ & Others (Civil Misc. Writ
Petition No.41675/2001), -the. Hon'ble” Allahabad High Court held that the temporary
employees have no right to the post, when termination of service is not punitive, they
cannot challenge such order of termination. In the Instant case, the workers are
engaged in a project as per requirement. of the project. They will go with the project
when it comes to an end and cannot clalm regularization.

There is no vacancy of any Group D post available in the establishment of the

Implementing agency due to abolition of vacancies in the process of Annual Direct

Recrultment Plan 1999-00 to 2004-05 as per the existing policy of the Government of
India in downslzing of the establishment. Moreover, there is a ban order of the
Government of India prohibiting any direct recruitment against any post of Group C and
D. Itis also pertinent to state here that there are specific procedures and recruitment
rules for selection and appointment of Group D employee and there cannot be any

selection or appointment dehors any such rules. As such there cannot be any- such—

selection, recruitment br regularization of any service in the establishment of the
implementing agency.-

The implementing agency of the said Mini Mission Project for the reasons as
stated hereln above cannot accede to the demand of the applicant In so far as the
question of his regularization In service with pay scales etc. is concerned. And

accordingly the representation filed by the applicant, stands disposed of In'compllance
with the order of the Hon'ble Tribunal.’ ", I ‘

T OPRITT

DIRECTOR

To S

Shri Bishnu Ram Medhi .
Skilled l.abourer.
. CPCRI Researdh Centre

Kahikuchi.... Thru.....Co-Pr. Investigator (Minimission)
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Roster of day and night watch and ward duty at C.P.C.RL .{RC),-Kahikuchi, for the month of
August, 2003.
Date = | — TIMINGS : TIMINGS - )
i 8.00 am To 12.00'Noon | 12.00 noon To 2.00pm 8.00om To@2.30am g :1.30am To 8.00am ?/_/@ﬁm# _9”5-.394' HERE
! . & & - E-: K v o N .- .
' I 2.00705.00 pm i 5.00To 11.00 pm : ) . - =
*-2-0310 3-8-03 | Farid Ali ! Tuku Baishya ! Zamiruddin Seikh gPuna Ram Das W/J 7ErPA . |
{ 4-8-03 to 10-8-03 Ranjit Das Kan Das - [RamBahadur . i|iameleswar Daa . Shankar '»M PR
o o ' . . I £ AR ! N o | o :
111-8-031t0 17-8-03 | Bijoy Das Bipul Bargbah Rameswar Kaivarta |.Tikaram Sama {(éﬁoﬁm—
| - - ' ~ - anmA-
\/{3 18-3-03 10 24-8-03 | Sonabar Ch. Das Nagen Medhi . :DebznCh. Das Biren Ch..Das '
\ 23-3-07:031-8-03 | Diganta Mecai o Sushil Kalita : Keso Praszd Sarma | Shankar Ram )
\Mi’ﬁ
=onwarczd to the SIC , Scientist-i echiiical Officer(T-5).F 2.

e N CPFCRILKahixt Shi CFPCRI Kahikuchi
’ L scientist 1nchargs , -
! “PCR1T. Qoszareh Centrs L

! R Guwahati-781817 | }

- _wiknchi O
) ( ASSAM Y
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Roster of day and night watch and ward duty at C.P.C. Rl (RC), Kahrkuchs ?or the
"month of September, 2003. '{U’

, Date TIMINGS TIMINGS, E |
. 8 am To 12 Noon & 2 12 Noon To’pm 8pmTo230am 11 pm To3530am 1.30 an1;[083m i
| To 6 pm &aTollpm ‘
1-9-03 10 7-9-03 Brojen Szarma Bishnu R. Medhi  Tika Ram Sharma ¢ Gopal Thapa : xxamaiesvar I
. : ; » P '
8-9-03 to 14-9-05 Tapan Bzishva { Nizam Ali - ! Rameswar | Zamiruddin Sheik
, .’ | Kaivorta
1 15-9-0310 21-9-05  Jiten Ch, das = . Farid Ali ; Brren Ch. Das Shankar Ram ..
. ‘ T _ A o
‘ ' ! . oo L LT ,
22-9-03 10 28-9-03 Tuku Baishva -~ Ranjit Ch. Das i Rambahadur Kamaleswar Deka
1 29-9-03 to 3-10-03 Nan Das Bijoy Ch. Dss “Puna Ram Das Z‘aIZniruddin Sheik Shanka%&am ; ’
‘ St e i |
|
N .‘ :/{ . : &
‘}ﬂ\‘ - . }_ .#},
AN
) L 360 o
Forwarded to the SIC . Scienti&t in~Chyres. Techmcal Offacer (T-5). Farm
for approval CPCRI. Kahikuck CPCRL Kahikuchi . 4
Scientic: i ires B , . T
[ | ,J‘ﬂ ‘ . - B ¢ Vol s 3 BN iy <! -

N N (t%‘l‘ LGty {-‘:73 - ) . .. 2,
te v T 3 i~} ,
TeT Y vﬁ‘ , -
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DISTRICT:

-VAKALATNAMA -
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL | "i’?
- GUWAHATI BENCH, GUWAHATI -
OANO. | OF 2006
Shat S@m Do £ othow -~ APPLICANTS
v | | PETITIONER
-Versus- .

\ Respondent S

Know all men by these presents that above named... SM“*’)”"’ . bmg— @“\M
do hereby nominate, constitute and appoint Shri......... Ay i A¥vaey
Advocate and such of the under mentioned Advocates as shall accept this
Vakalatnama to be my/our true and lawful Advoca_tés to appeal and act for me/us
in the matter noted above and in connection therewith and for that purpose to do
all acts whatsoever in that connection. including depositing of drawing money,
filing in or taking out deeds of composition, etc. for me/us and on my/our behalf
and I /We agree to ratify and confirm all acts so done by the' Advocates as
mine/ours to all intents and purpose. In case of non-payment of the stipulated fee

in full, no Advocate will be bound to appear and on mylmxr behalf.

F ~ In witness whereof /We hereunto set my/our hand this the 2 0%, day Morcela
2006.

ADVOCATES
A R.Barooah JM.Choudhry A_S Bhattacharjee
N.M Lahiri G.K.Joshi : _Adil Ahmed
- AK.Chaudhuri R.P.Sharma P.Sarma
S.A Laskar M.H.Choudhry Sanjoy Mudoi
Sarma S.Jain ‘ . AJAtia

eceived from the executants and accepted.
\ «ﬂ “TN%D

ddocate ( t'\?\v
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O.A. No. 178 / 2006

" Shri'Sonabar Das Others  ............ Applicants

— Vs —

Union of India and Others  ............ ' Respondents

[Writte'n statements filed by the respondent No.3 and '4]

. The written statements of the re%pondentNo.3 and 4 are as follows:

1. . That a copy of the O.A. No.78/2006 (referred to aé the “application”) has been -

-

served in the respondents. The respondents have gone tHrough the same and

understood the contents thereof.

. 2. " That the statements made in the application,-which are not speéific’ally admitted

are here_by denied by the respbndents

That before traversing the various paragraphs of the application, the answering

5
J.,
| - fesponden_ts g_ivé a brief background of the facts and circumstances of ihe_case
as under:
(a) That the answering respondents, Indian Council of Agricultural Research,

‘submitted a “Project Proposal”, under the name of “Technology Mission for
: Intégrated Horticulture Developmént in North East India-Mihi Mission-I-
Research’.This project/ Scheme was a centrally sponsore_d Scheme of the Govt.
“of Indi.a, Ministry of Agricﬁlfure, D'epartrhent of Agriculturé and Co-operation. fhe
Objectiveg of th‘e Mini Mission-1 project were: |
. ProdUctioh of'nucleus/basic seed and -planting material of horticultural |

crops.
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(i) | ‘Standardization of 'im'pro-ved production technolog_ies -for "horticultural
 crops. -
(iii) - 'Te'chnology refinement and imparting of tra‘ining to extension

~ functionaries.

That in the project proposal the program S-c‘hedule was also ‘d'rawn up. and the

duration .of the Scheme/project was for 5 years starting from the year 2001-02.
_The respondent No.5 was mcluded as one of the |mplementlng authontres

"amongst others for rmplementatlon of the prOJect The sponsorlng

Mrmstry/Department is the Mmrstry of Agriculture, Department of Agrrculture and

Co operat|on The Govt. of India;, Mlnlstry of Agriculture, Department of

' Agnculture and Co- operatron (Horticulture Division) vide - their letter No.40-

2/2001-Hort.(iv) dated 10. 5.2001 accorded the sanction to the project and the
(CAR approved the Scheme vide letter F No.15(27)/99-IA-V dated 1.11.2002 and
20 11.2002. This was conveyed by the Office Memo.No. NRCO/MM 1/2002- 03

" dated 12. 12-2002 The Scheme has been accordingly sanctloned for a penod of

1 year for the year 2002 03 of the Xth Plan (2002 03) at a.total cost of Rs 47. 27

’Iakhs

a The copies'of the Project documents, &
112.12.2002 are annexed-as ANNEXURE-R1, R and R_fgespective'ly.

"By the said prOJect proposal and the Offlce Memo dated 12.12.2002, the other

terms and conditions including the staff (skilled Iabourers) was laid down’ “There.

were 15 Nos. of skilled labourers engaged at the rate of R__s.1,500/— per month. .
The"applican‘ts’ names were sponsored py the Employment.Exchange. .Thev.
applicants have been called for interview along with other candidates sponsored i

' by the employment' exchange. In the call issued to them it was specifically stated

that posts: of skilled labourers are temporary and having a consoljdated pay of

.Rs1,500/- per ‘month. The ' applicants accepted the terms ,\and conditions

stipulated in the offer of assignment and reported for duty as skilled labourers.

Although it was mentioned as skilled Iabourers there was ‘nothing -specific as to

’ any trade in which the Iabourers were to be skilled: In fact the appllcants were
_ ordmary darly labourers ‘without any tralnlng/sklll acqunred in any drsmplrne to

" define them-as skilled labourers under any provisions of any__labour law.

(OM dated
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(d) That in the offer of appointment is has been. otearly indicated, -among others

conditions, th.at:
() . The offer i's purely on temporary basis for a period upto 31% March,
. 2002 from the date of his/her joining the post and are 'I_iable' to be
terminated on completion of the'terrn of engagement_or on the date

the sanction of the scheme expires, whichever is earlier.

1. The sktlled labourer will be paid a fixed fellowship of Rs.1,500/- per

month without any allowance.

2. The skilled labourer will. be under the administrative/‘reclmical control of

. the Co-Principal Investigator of the scheme:.

3. The skilled labourer will not be entitled to any other benefits as are

applicable to regular ICAR employees.

4.  The ICAR/CPCRC will have no responsibility for his/her absorption in the
Institute against regular poets, after -his/her terminationfrom the adhoc
scheme. The applican‘ts accepted the\terme and conditions and acoordingly

. they were engaged in the time bound _scheme/projé_ct with effect from t‘he
" dates as indicated in Annexure-C of the application.
The Copres of the offer of engagement and the acceptance thereof in

'_ the form of agreement are annexed as the ANNEXURE R’& (series).

(e) That accordlngly the applrcants were engaged as the prOJect workers against the
said prOJect for the limited purpose and for the strputated time: bound scheme the
same very apphcants apprehending termlnatlon approach this Hon'ble Tribunal
by filing an O.A. No.236/2003. The respondents-filed their written. statements and
contested the case. The matter was heard on this Hon'ble Tribunal on 29.9. 2004
at length when the counsel of the appllcants made a prayer to allow him- to
withdraw the application so that the applicant may-make some representatlon to
the respondents This Hon’ble Trsbunal was ,_;Ieased to consider the prayer and
allowed the application to be withdrawn and accordrngly dismissed. the
application. ' ‘ |

The copy of the said order dated 29:9.2004 is annexed as ANNEXURE-

R4
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(f)

) That the app]icants submitted their representation to the concerned aUthorities'

and the same was routed through various . ofﬂcral channels and the same was

-pendlng consrderatlon and dlsposal There be some delay in drsposal of the said

representatlon for the reasons as stated the appllcant once agam filed another

_ application vide O.A. No.308/2004 raising the same issue between the same

parties. The said O.A. No.308/2004 was also disposed of with the direction to,the
respondents to take a decision on the Annexure- F representation after accordlng

an opportumty to the applicants mcludrng giv'ng them a chance of heanng The

 said representation was duly consrdered by the competent authorrty and re;ected E
~ the 'same vide speaking order F.N0.308/2004 Confl. Dated 19. 12 2005 This
rorder dated 19. 12.2002 has been challenged by this instant OA Hence the

' present case.

The copy of the said speakmg order dated 19. 12 2005 is annexed . .

as ANNEXURE- Rﬁ)_

_That with . regard to the statements. made in para 1 of the appllcatron the

answerrng respondents state that there is no cause of action to Justrfy filing the

‘ lnstant apphcatron as no accrued right has been vrolated by any actron of the

answerrng respondents. - <

‘That With regard to the statements made in para 2 and 3 of_theha_ppli'cation, the

_answering respondents have ho comment to offer.

That 'vyith regard ‘to 'the staternents rnade in pa'ra 41, 42 and 43 the

_respondents state in view of the facts of the case and the law regulating the

adhoc temporary time bound posts in a project scheme there is no cause of

“actron that may Justrfy any right for conferment of temporary status or

' regularlzatron of the applicant in the scheme.

N

That WIth regard to the statements made in para 4.4 of the apphcatron the

. respondents have no comments to offer

: That it is also pertinent to state here that the project/scheme, which expired on

'31.3:200_6 hﬁas again been extended by another year with necessary financial

support as provided earlier at the same rate/quantum of finance. The sCheme

;
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would expire and be closed by 31. 32007 rf not‘furthe,r' eitend’edf-:by'the

frnanC|ng/sponsorlng/authorrty : ' , " ~

That wrth regard to the statements made in para 4.5 and 4 6 the respondents
reafﬂrm the foregoung statements made | in thts written statement and say that the
servxces of the appllcants cannot be regulanzed nor they could be conferred -with
temporary status under any prowsrons of law. The Hon’ bIe Supreme Court has

t|me an again reafﬁrm that the employees engaged on temporary, contractual

" Casual dally-wage or ad hoc basis cannot be absorbed or regularized in.service -

de hors the const|tut|onal scheme The respondents crave the leave of this
Hon ble Tnbunal to allow them and to rer upon any such taw laid down by the
Hon’ ble_Supreme Court and to produce the same at the time of heanng_ of the .
case. .= | | ’ Y |

\

'That W|th regard to the statements made in para 4.7 and 48 the respondentst .

-state that the applicants were gtven their.assignments m the Mmr Mrssmn project

at CPCRI Research Centre, Kahikuchi. The duties as5|gned to them were ‘to
assrst the Research Associates manually who are conductlng research in freld

as weII as in the laboratory. As the_stray animals are often destroylng_ the

, plantrng of,.expenmental plots, the applicants were also assignedth“e watch and

ward, dutres on rotatlon basis in the expenmental plots which forms part and

parcel of therr assigned dut|es under the scheme The appllcants assignment

were under a consolldated flxed amount and not on a time scale of pay. |

_ rerterate and reassert the foregorng statements made in thus affidavit and deny

the correctness of the statements made in thls para The apphcants are not

Aentltled to any other serwce beneflt other the terms and condltron that were fixed

in the- offer of engagement. In this connection an: agreement._was ‘entered into

“between the individual applicant and the department by which _the'con,diti’on'\of' »-

service is being regulated along with the terms and conditions laid dovyn in the

offer of engagement letter and agreement and not by any other servuce rutes or .

‘condltlons of service. As stated herein above the proyect/scheme had been

' extended on -year to year basis (ﬁnancrat year) with the required flnancral support

y the sponsonng authority /Government The project was to be cIosed by 31
'arch 2006 but the same has agarn been extended by another year up 31
arch 2007 and the prOJect will comie to an end by 31%:March, 2007. In V|ew of

he fact; the other ahegatlons are denied by the respondents and- same cannot '

)y
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- That with regard to the statement ‘made in para 4.9 and 4.10'the answering

‘ respon‘dents.state that there is nothing to-show as to how'the respo‘ndents have

meted out dlscrrmlnatory treatment” against -the - -applicants. The respondents

rerterate the. foregomg statements made in this wrrtten statements and say that

the applrcants have no legal or any other right to clarm equal pay for equal work
doctrlne The respondents state that the - cases referred to by the applrcants are
different cases. under different facts and crrcumstances Those«cases relates to

casual/dally labourers where as the applrcants are labourers engaged agalnst a

- trme bound project with the condrtron/agreement that they may be termlnated

from engagement on certain fulfillment of condition or they may be termrnated

with the closuré of the project which ever is earlier. In this connection the law is

'well settled in a_plethora of decisions rendered by the Hon ble Supreme Court

The Hon bIe Court has held that when the scheme of the prOJect is specrflc and it
IS not of permanent nature, the employee cannot ask for regularrzatron in service.
It is also held that the persons engaged ~against the post created under a

'sponsored scheme cannot be regularized in that servnce These cases are

reported in AIR 1992 SC 713 (Sandlp Kumar -vs- State of Uttar Pradesh) and _

(1997)5 SCC 86 (Jawaharlal Nehru Krlshr Viswa Vrdyalaya ~vs- Bal klshan Sonl)

Cn. S|m||ar srtuatron this Hon'ble * Tribuanl in O.A. No.298/2002, OA. "
No 1591/1998 (Ernakulam - Bench) Industrial Tribunal in C.R. _l\lo.91/1999 have -

held,that employees engaged in project/scheme are not entitled to regu‘larization

in service, Hence\contention of the -applicants cannot sustain in-law and-the

S

cases referred to have no appllcatlon in the rnstant case Therefore the

application is liable to be dismissed: The respondents also respectfully submlt'

that the various decision of the Hon ble Supreme Court referred to by the

.applrcant has no application in- th|s lnstant case as the Iaw has undergone
mamfold changes In view of the above settled position of the law the appllcants
are not entltled to any relief whatsoever as prayed for. In thls regard to support '

their contentlons / statements the respondents put their rellance |n the recent

1/ ecrsron in-“The ‘Secretary, State of Karnataka and Others —vs- Uma.Devi and
thers,’ repor‘ted |n (2006)4 SCC 17, SM: Nllajkar —vs--Telecom District .
v anagar (2003)4 SCC 27" and “(2006)4 SCC 132, Avas Vikar Sansthan.and "

-Anothers ~Vs- Avas Vlkar Sansthan Englneers Assocratron and Others

\

That with'regard to the statements made in para 4.11, 4.12, 413,414, 4.15 and

| 4.16, the answer‘ing respondents state that the averments are not correct and as

stated above the applicants have not acqulred any rrght to claim regularrzatlon in

| any: post in. Group D There are separate Recrurtment Rules and Scheme for

oo
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'_ app0|ntment/regularrzatlon in Group D post and these are not appllcable to’ the
‘.applrcants as stated hereinabove. The respondents have not done anythlng as |

'|llegal malaflde or in vrolatron of any- fundamental nghts of the appllcants or

—

.' anythlng done arbltrarrly as alleged by the appllcants In this connectlon I say

i I, that the appllcatlon has been-filed by mis- conceptlon of the provrslons of law and

the serwce condltlons by Wthh the applicants are regulated There is absolutely

‘no Iegally valid reason for frllng this appllcatlon and therefore the same is liable to

-be dlsmlssed wrth costs.

., 1.

Th'at'vvith regard to the statement made in para 5. 1 to 510 shoWlng the'grounds

3 -,the respondents state that the grounds shown by the appllcants are not at all
tenable in law and therefore the application is Ilable to be dlsmlssed with cost as
. «dev0|d of any merit. The respondents have no- comment to offer with regard to
the statements made in para 6 But the respondents state that the applicants
: have suppressed the facts that they approached th|s Hon’ ble Trlbunal by filing
' the OA No. 236/2003 and 308/04 which was dismissed / dlsposed of on
..W|thdrawal and drrectlng the respondents to consider’ the representatron This
does not mean that the applicant did’ not f|le any appllcatlon prewously This-.
applrcatlon is liable to be dlsm.ssed on this count alone for suppressron of

‘materlal facts and for making a dellberate false statement on declaratlon

- . -

. That with regard to the statement made in para 8.1 to 8.4 .and .9.1 thé

: frespondents state that under the facts ‘and cwcumstances of the case, provrsrons

of faw as discussed above, the appllcants are not entrtled to . any relief

‘whatsoever as prayed for and the appllcatlon IS llable to be dlsmlssed wrth cost:

as dev0|d of any merit. Therefore the interim order dated 31.3. 2006 in liable to. be

- vacated and the appllcatron are dismissed:

g = I In the premises‘aforesaid it is) therefore re,spectfully
 prayed. that this Hor’ble Tribunal wéuld be pleased
I - to hear the partigs, peruse the records and -after

o he‘arl'ng_the" pa'rties and perusing the records would

also be pleased to dismiss the applioation with cost.

Y
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VERIFICATION"

|, ‘Sh'ri A~K ' k@ | pr sent-

_ workin asC’O f?wr\ CA‘”WQ ’%VMW (Wmm')%q mef
iy oftheCa@c';m I@J&ww -

is taknng steps in the case and being competent and duly authorlzed do hereby

, who

_ 1&\116 f
solemnly affirm and state that the statements made in para .. ..aretruetomy
knowledge and belief those made in para 3 being matter of

records, are true to my mformatlon denved therefrom and the rest are my humble

" submission before thls,Hon ble Tribunal. | have not suppres_sed-any material vfact.

-

And I S|gn this verlflcatlon on this @ th day of JQ/M’W’:} ZO(Sg—at Guwahati

L . ~

C RAﬁ()
) @mﬁmincipa‘t 1nvestipator (Minimissiams
QGPURI, Kabikuoki
Guowahati - 781019

"DEPONENT
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01.Name of the Scheme:
Central Sector Scheme of Technology Mission for integrated
development of horticulture in North Eastern States including Sikkim.

02. Sponsoring Ministry/Department. _

The Ministry of Agricuiture, Department - of Agriculture "and Co-
Operation. Sanctioned conveyed by the Govt. of India, Ministry of Agriculture,
Department of Agriculture & Co-operation (Hort.Divn.) every year with the

approval of Competent Authority of the ICAR.

03. Duration of Scheme:
5 years, Year of Start = 2001-02.

04. Implementing Centre: S

01. Assam Agril. University & its Regional Station.

02. ICAR Res.Complex for NEH Region, Barapani and its Regional
Station. : B

03. CPCRI, Research Centre, Kahikuchi.

04. CPRI, Regional Station, Shiliong. ‘

05. National Research Centre for Orchids, Sikkim.
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"INDIAN COUNCIL OF AGRICULTURAL RESEARCH

TECHNOLOGY MISSION FOR INTEGRATED
HORTICULTURE DEVELOPMENT IN NORTH EAST INDIA

MINI MISSION | - RESEARCH

PROJECT PROPOSAL

Sponsoring MlnlstryIDepartment
The Ministry of Agriculture, Department of Agnculture and Cooperatson

Whether Central Scheme or Centrally Sponsored? In case of new CSS or
CSS with changed parameters, funding pattern etc. Whether approval of
full Planning Commission has been obtained. ,

tis centrally sponsored scheme Approval of the EFC and Plannlng obtained.

Whether there are schemes W|th overlappmg objectives and coverage in
‘other Ministries and states? If so, ‘the details of such schemes and the
scope for integration? : : : :

There is no overlapping of objectives of other Ministries/States.
New Proposal/Modified/Revised Cost Estimate

A New proposal
Financial Outlay: Rs. 250.00 Iakhs for FY 2001-2002

Reasons and justifications for proposals indicating historical background,
circumstances in which the need have arisen, whether other-aiternatives
have been considered and what detailed studies have been made in
regard to the proposal for estabhshlng |ts need its economics and other
relevant aspect. :



-

PROFILE OF THE REGION : it i ““ ‘ e

S . : ) L iR AT T z»_;-‘i_,v.:' L R foes by
The North Eastern (NE) region of India comprising of the ‘states of Arunachal
" Pradesh, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim and Tripura lies between

L

21.5” N to 29.5° N latitude and 85.5° E to 97.5° longitude." It has a total geographical =
area of 18.4 million hectares and a population of 9.5 million.*The region falls under

high rainfall zone and climate ranges-from. subtropical to: alpine." “The region is
- characterized by difficult terrain, wide variations‘in slopes. and -altitude, land tenure
systems and cultivation practices. " The transport and .communication . system is
poorly developed. As a result majority of the areas in the region still remain
inaccessible. -~ The “infrastructure ::facilities :* like “supply-and. input, marketing,
.institutional credit’ and extension services - are still inadequate. - Majority of the
i:opulation is dependent on agriculture, horticulture and allied' land based activities.
The agricultural production system in the region is mostly rainfed, mono-cropped and
5.i subsistence level. Slash and burn agriculture is still -predominantly practiced in
iimost all the states, except Sikkim on steep slopes with reduced fallow cycle of 2 to
 years as against 10-15 years in the past. The region, once richly endowed with
wixuriant forest growth and rich crop genetic diversity, is denuded due to human
‘nterference and adoption of unscientific land use system. With rapid increase in
iman and bovine population and -the Tising demand of food, fuel, fodder,. fibre,
w:aber needs of industries and other development activities have forced the farmers
=, exploit the forest land and water resources at sub-optimal level in complete
cizfiance of its inherent potential. This has resulted in progressive decrease in forest
cover, resulting in the loss of bio-diversity, serious $oil erosion problems leading to
depletion of plant nutrients, gradual degradation and decline in land productivity and

its carrying capacity, siiting of major river basins causing recurrent floods in plains, -

drying up of perennial streams as well as ecological imbalance. ~Gradual

degradation of these production resources has become a problem of major concern

and calls for location specific measures to conserve, utilize and manage these
resources for optimizing production on sustained. basis without adversely imparting
its ‘quality. ' : ' o -

Some of the special characteristics of the mountain and hill ‘areas such as
inaccessibility, fragility, and marginality restrict the scope and prospect of
intensification, whereas characteristics like diversity and ‘Niche’ .offer considerable
opportunities for resource base intensification with conservation.

In October 1973, the potentials as well as long-felt need for research and
development of agriculture in the North—Eastern Hill Region were highlighted. The
ICAR Research Complex for NEH Region, Shillong was established in January
1975. Soon after, Dr. M. S. Swaminathan, the then Director-General, ICAR, New
Delhi visited the region to assess and specify the agricultural research and training

needs of the region. The Assam Agricultural University, Jorhat, was identified to train
students from NEH region as well as to bear administrative responsibility to establish
a Research Centre in Karbi-Anglong (former North Cachar and Mikir hills) district of

2
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Assam. Dr. Swaminathan also indicated the research priorities and strategy for -

different areas of the North Eastern Hill Region, which he 'summarized into three

major groups as given overlegf.;;;;e;. dee i T il £ e D L '

e e e et T el g BRE e T st
e = Development of :alternative! farming :systems.:to : replace ‘the practice of
. Jhuming (Shifting cultivation).. “ Peeciare B o el e s R e

o Making up the gap.in the food needs of different States/UT's by introducing
- improved and adaptable varieties of crops; efficient management of soil, water

and pests-and increasing the animal production by adopting scientific system;

Cand oG e rmedh wen o A LA

e - Increasing the rural income a d employment through developing high-value
“ % low-volume produce/products,v,.which.canb_.e,—.SQld.at a competitive. advantage

" outside the region. - L. -’u’ arl EAoling oo ALt «. A onoipsho

1 Loy, R
el ntre. . S .

[ ERE ¢
PR Y .
NCATSNT N SRR '

’ [} ’
R IR AR A

STATUS OF HORTICULTURAL RESEARCH IN THE REGION e

— cea i 2atls Gopld 0 MIRE tae i SR P
Research Infrastructure .- fOR Ay AT T D i

ERNEENER ISR LY

The ICAR is carrying but hohicultureNrése.arch';in.'-the' region through NEH Research

- Complex, Barapani (Meghalaya); National Research Centre for Orchids, Gangtok

(Sikkim); Central Potato . Research :-Station, * Upper - Shillong (Assam);: Central
Plantation Crops Research '~Institute'ﬁRegional-‘Station.“Kahikuchi' (Assam). - -In
addition, - Assam ~ Agricultural 1 University, Jorhat .and -its research stations are
contributing - to- horticulture research.and-. development in Assam. : Further, 11
research centres of All India Coordinated-Research Projects on Vegetables, Potato,
Tuber Crops,.Palms and Betelvine:located at AAU,Jorhat, Tinsukia and Kahikuchi
are conducting multilocational trials for identifying promising cultivars for the region.
Twelve Krishi Vigyan Kendras (KVKs) in the.region.and one Trainers Training Centre
(TTC) in Meghalaya are:providing~research:.back-up.support towards popularization
of improved :-technologyg-.f_vand:.gi’de_velopment)}; ofiiiskilled :manpower:: for = various
horticultural programmes. SR i

TRAx
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Progress of Research : nitis. 7 @i ™ govichisn.

cowf ) dundme T NREGOIGITE ot VU R A

Concerted research efforts have beeh made tgiidentify a large number of improved
varieties and production technologies of fruits, vegetable and tuber cfops inf:Iuding

potato, and plantation c;rops‘suitablegf,or,the region. . . - g
. Y PR BT TN S T E XA T ) .:’» - AR

.
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Fruit Crops: Based on survey conducted in Maghalaya, Arunachal Pradesh,
Mizoram, Sikkim and Assam.to ascertain the status of: orange orchards, a large
number of endemic citrus species were collected and analyzed for physio-chemical
characteristics. Manurial schedule was standardized. Turmeric and ginger are high
remunerative crops in orange orchards. “ Penetration of taproots was found to be in

gty e s
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! . - the, range of 65-95 cm with the spread of lateral roots beyond the main root being 55-
215 cm on the root system of orange orchards. - Lucknow-49 and Allahabad Safeda

J: . were the suitable varieties of Guava for,mid. hill situation... Agro- technlques for.high,

.density planting and fertilizer schedule for, guava were standardized. - Florodasun.
- and Shan-e-Punjab were most suitable peach varieties for mid hills .of Meghataya
Tongue grafting in December and softwood graftrng in August ‘were the best’

. propagatron methods- of peach Nm' ,,!“ M ,,.i, s ,U, 3,, % dw G (DA

‘ Vegetable and Tuber Crops Tomato vanetres namely. BT 2 Arka Alok Arka
| Abha, Floradade and LE 19 were identified as high yreldlng ‘cultivars. Among the
..~ hybrids, the promising ones .are Arka Vardhan, CTH'708, HOE* 303 and; BSS. 39.”
- Three pureline selections of french bean from the local germplasm were identified for’
multiplication. In brinjal, Pant Samrat and Arka Shirish and hybrid HOE 414 were the”
" promising cultivars. Among tuber crops, C 7 and TVM 293 in Colocasia and S 162,

|' - X692and s 30 in sweet potato have been identified hlgh yreldrng and most suitable.

-cd»r/ v)t'}*( Mtu“..- \,4,: :;‘ur'

vanetles for the region. I A

: Potato: Potato |s an rmportant vegetable crop of the regron The CPRl Station ln

Meghalaya has developed a “number of ' |mproved ‘varieties " and - approprlate

~management practices. ' The productivity-is’ falrly high partrcularly in Tripura (17.1¢°

t/ha) and the state. has achieved distinction in producing TPS on-commercial scale.!
Kufri Khasi Garo and Kufri Jyott have been recommended for main and autumn

season crops for the region.: Among the recently. developed cultlvars Kufri Megha "
and Kufri Giriraj, resistant to late blight, are widely.under culttvatlon A number of

rmproved cultural practrces have also been developed for the regron v

Lnr . ', -‘,“'jt'“ {tt‘ Ly

Plantation Crops: Coconut arecanut, ’ black ‘pepper, ginger,’ ' turmeric,. large
cinnamon, nutmeg have great potential-in the region. Research work has been

undertaken by. CPCRI Regional Station, Kahikuchi..for: development of improved,

cultivars of different plantation crops. A profitable coconut-arecanut .-based. croppmg

. system involving splces and frurt crops.has been developed for, the region., it g;,.{: B

i .ee ‘r',t,"g.-‘:'-- R !

Blotechnology Protocols have been standardrzed for rapid pIant productlon from :
- ovules of different citrus species. - Protocols ~-have . been developed . for. micro,
propagation of different citrus species used as rootstock for.C. reticulata as well as .

Khasi . mandarin. - Successful and -cheap . .acclimatization ‘methods, .have been.
developed for acchmatrzmg micro propagated crtrus plantlets SRPAINR I ,.,-,-,,, E .:.‘,r-r

A brief analysis of strength and weakness of the reglon has been brought out as
below: : e .

STRENGTH

[N

e Region htghly suitable for cultrvatron of large number of hortlcultural crops due to.
rich soil and agro- -climatic conditions® -+ . . e AT o

N
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"« Availability of wide genetic

region

N

resource base and varying production systems in the
L N R L PR IRS) spdgategT e S e A

o Reasonable R&D.infrastrq_clt‘u'(g ‘f_or't_e;:hno'logy generation and transfer = o

WEAKNESS
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e Limited availability of location—speciﬁc impt‘ovéd cultivars of horticultural crops for

the region

. .

« Limited availability of quality seed and planting material. T

o Limited awareness towards improved prqqqct‘igr)‘p.rqq;tices, and . .

« Non availability of trained manpower .. et A, L e e e
: SRR B BT BT A RT3 CRURM R T SRS TR

| USTIFICATIONS FOR MINI MISSION | - RESEARCH I .

On the basis of research ﬂndings'.

highly- potential and could be self sufficient if ‘improved techniology of horticultural .

Low levels of p'roductivity:of horticultural crops -

it ié Visualized that.the NE region is agriculturally ,

production is implemented. Unsustainable levels of ‘low productivity despite high
potential, lack of quality seed and good planting m
nagement coupled with poor marketing structure and |
f the major striking features for poor” horticulture
development in the region. .In order to provide. research back-up support on focal

storage and post harvest ma
organization are .some of.

aterial, inadequate on farm

" issues. carrying out of farm researc, ‘strengthening . of existing programmes,

ensuring supply of improved varieties and quality seed and planting material would
go a long-way in the overall dgv_elopment of. horticulture in the region.;», 1 - :i.izn =
o R R SRIL DU A A LR mdiohae ol oY T Y TR MOV PR
A number of improved varieties of different-horﬁcultural crops have though been
identified suitable for different jocations in the region, but matching seed production -
“has  been" lacking "to" provide - possible “impact of
technology development. "Fruit crops like Litchi in Tripura, Kiwi and Avocado in

B3 B

and distribution programme

Sikkim, Guava and Low Chilli

ng Peaches in Meg

and need research supportifor‘further refinement and t
scale cultivation.” The research’ institutions have worked out fertilizer schedules for

various crops and chemical

halaya have shown good progress

heir-adoption for commercial

control ‘measures  for ‘different pests and diseases.

However, horticulture being-homestead and practiced by"'resourc'e'poor farmers,

such recommendations largel
diseases and pests threateni

appropriately addressed through IPM techno

y rem

ain non-adapted.  Besides, a number of serious

ng- cultivation of major horticultural crops need to be

pepper and cinnamon have good potential and deserve

logy. Some of the spice crops like black

priority research attention.

In case of vegetable crops, improvement is possible much faster. The vegetable

cultivation on the intensive sc

beans in mixed stand with m

ale in Nowgaon district of Assam, growing of climbing

aize in hills, raising good quality seeds of radish and

PR
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- ~uld receive greater attention, " | "

- -~

- liflower locally are some of the - examples * - where ‘Indigenous:
: ":hnologies/Knowledge (ITK) need to be studied for acquiring the skill for better =

- .etable cultivation in the hills. In the plains, new improved varieties and hybrids
~wld cover farger areas,” Hybrid 'res;gir%c_‘g,_.. 'nd. l}y

ARTEN AW AY FE YiTe

#Q{g,d( seed pr.oduptl‘o&}ggg’gg»ﬁqu
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‘. ase of potato,'"improyed -"varietie's‘"'(‘shorftergidura'tion""a'nd_;7blight;'j'resiétant) are
-+ ded. TPS technology needs to be L large-sc:
© onstrations. ~ Potato is harvested during "June-July*in the!hills’ of ‘Meghalaya,

“popularized " through *large-scale ‘frontline

]

. ~feas in plains, it is harvested in- winter months (Dec-Jan.) ™ Price “trends in
- ..utta market clearly show that although .maximum:’:’arri‘val -takes - place in
* . 2mber-December, maximum price is realized during-*the * period‘‘of - June " to
.. ~2mber. But the advantage of off-season harvest need. to be exploited to the -
- ~mum and potato cultivation

should be encouraged in mid high hills of NE region.

LT et Tiwehy el el ealGhtead aoeens

" -2isa Awide range of variations due to. topogfaphic and agro-climatic situations in
. ‘2gion. Component research in crop production and protection technologies has

-rated considerable information for . further exploitation. Locations . specific

. ologies generated so far have limited applicability.  There is a need.to refine -
-+ location-specific technologies through on-farm trials. | Organic farming and IPM .-
" .:i0logy have better relevance to tribal fa}rnje‘r‘s

nd need greater research focus.

RS 8
AR RN DR SN D,
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. © Technology Mission for Integrated. Development of Horticulture in NE Region
+ " ling Sikkim will be able to provide much-needed focal thrust to the requirements
+ -2 region. The Mini Mission I will deal with research for improving productivity of

ultural crops. The ICAR will act as the nodal agency. The Mini Mission | will

- 7. on stepping up of research efforts on horticultural crops for location-specific i#!’
- ...al development, standardization of production and protection technologies,
.- - ction and supply of breeder .seedand " nucleus': planting «material - and

arization of improved technologies through on-farm trials.and imparting training
‘ansion functionaries. - . Ll a0

TR e s e L ey
et "3‘- 7:‘!;“‘.:'-'..' :‘,'-'l("l."\'.t/'r

:'djectives of Mini Mission | LT W g Y )
. S s e e e e SN «
Production of nucleus/basic seed and planting material of horticultural crops.
Standardization of improved production technologies for horticultural crops.
Technology refinement and imparting of training to extension functionaries.
_ i e ey e
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7. Strategies : L . .
o o L Y Brinate dec TRl RS I

« Emphasis on productivity increase throughysre ofuqualityﬂsgqund,p\g_nting S rli
" material of improved varieties and hybrids.” e R |

o .Standardization of production techniques for increased production.

¢« Application of eco-friendly production technology, namely, organic farming,

~ IPM for plant protection, water management including drip etc. S L

e On-farm testing of impgqug.'techpqlpgli;e.g%gnqﬂ_jmpaﬂjng -of ,trai_ningl',t.o”.;',,“;

~ extension functionaries.;, . e .
8. Programme Schedule,;, - e .

N ! e OIve

Research activities, targets "and .schedule -of . work.-for, each participating ..
research institution have been drawn out threadbare in consultation with .

- participating institutions. A consolidated statement of, research activities and

- targets for di,ffere_nt,institutiongf,,is:encl_osed.,3__»‘. < e Y LT

. et S PR R .o . .. " o,
RN R TR A T sambaleay wind s ot oy TS i
. . LT :,'I\ ¥ = v
9. Ninth Plan Outlay .. N
v A ) Y. AERL Rl S S EIRIRPON PRL TR

Re. 250.00 Lakhs for FY 2001-2002 n the Ninth Plan o

" Details of component-wise break-up of 'ouvt|ay ‘f'forf'é,ach“of ‘the cooperating g
e g b ity m e g AL R

\
-
v At A EGAR Ty VT TN 77 TR =

centers have been worked out and enclosed,* /¥6
T e L S A

10. Participating Institutions < oo < P T I
RIS R N T P TR L MO N L RISUE > oy

"o -Assam Agricultural University, Jorhat WLt
" e - " Regional Station (HRS), Kahikuchi ORI ARSI

« _ Regional Station (RARS), Shillongani

«  Regional Station (CRS), Tinsukia .~ . . o

. e - Regional Station (BNCA), Chariali .’f"‘*i‘f?‘-*’3?'1;%%“"7?‘?‘?{5?“*‘?;'7(4" CIRARRTAN Ct

e ICAR NEH Research Complex, Barapani. Meghalaya . ' '

. et Regional Centre, Sikkimy fi ¥ 22k
- ‘o’ " Regional Centre, Arunachal Pradesh '

- -+ "' Regional Centre, Tripura AR
o National Research Centre for Orchids, Pakyong, Sikkim™
o  Central Potato Research Institute Research Station, Shillong, Assam

e  Central Plantation Crops Research Institute Regional Centre, Kahikuchi

R T P
SRET Ty e ST Tt
!
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11. Program Management... 1.1 i i RO aEIIE T s e g
° Program L‘eader S H,’&-ﬁ AR 3.571\{.1 NEEfeo .
Dr. G. L. Kaul, Vice Chahcellor,'Ass,arpng.ricuvlturalyniversity,'[Jorhat,_
Assam™ i e e CUURSARBOO e Y el a4 -
. Prin cipal Investi gatbr'-"’“a‘ zformsd o wolowi( pninsaa ,
Dr. R C. Upadhaya, Direotc?lr, \‘ationg’%”l?esyef‘rgh;;C)e{rélft??.)for Orchids,
"Qilkckeimn A A gAY I ¥ G170 081D N . .
Fakyong-737 106, Sikkim.” ¢ SNSIEHOD 0 B GAD  MnssniC).
) Co-Principal Investngator}s{f;,q;p; SHGAATY L YA e i}

11.

~*  Dr. N. Mohan, Principal..Scientist «(Hort.), Assam iAgricultural
3 :-:-University Regional Station (HRS), Kahikuchi, Assam.. .oz,
oo Dro DL S, Yaday, Head and Principal, Scientist (Hort.), Department

of Horticulture, ICAR NEH, Research complex, Umiam-793 103,

Meghalaya.-

e Dr. D Barmén',‘ Sr. Scientist, National | Research Centre for

Orchids, Pakyong-737 106, Sikkim.

. Dr. Kamla Singh, 1/C CPRI Regional Station, Shillong-793 009,

Meghalaya.
* Dr. A. K. Ray, I/C CPCRI Region
(Gawabhati), Assam. R T
Review Monitoring and Evaluation Committee

1. Central Steering Committeq

Secretary, Agriculture & Cooperation, Gowt. of India Chairman

Secretary, Ministry of Commerce - - e o Member

Secretary, DARE & DG (ICAR) . . - _ Member
- Secretary, Ministry of Food Processing Industries - . Member

Secretary, Department of Food Processing Industries - Member
Dy. Director General (Hort.), ICAR -« -+ "~ Member -
Special Secrtary/Addl. Secy., Horticulture, Deptt. :
Of Agriculture & Cooperation T Member
Principal Advisor, Planning-Commission ' - Member
Financial Advisor, DAC : ' . Member
Chairman, Khadi & Village Industries Commission . Member
Chief Secretary/APC of concerned States - - .~ Member .
Managing Director, Small Farmers Agri Business

- Consortium Member

Horticulture Commissioner, DAC

al Centre, Kahikuchi-781 017

Member Secretary
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2. Steering Committee for Mini Mission-l Research -t 5 i "

Secretary, DARE & DG, ICAR

- Deputy Director General (Hort.), ICAR ..., .45y v v/

Horticulture Commissioner, DAC

Managing Director, Small Farmers Agri Busmess
Consortium ‘ :

Vice Chancellors of Concerned Agn Unlversmes

Director, ICAR Res. Complex for NEH Regror}

Director, NRC for Orchids, Sikkim. " t2#+"

Agriculture Production Commsronners"“' ‘f"f i}

of concerned States ™ A&t rf'ftf"f.‘;’?
' Assistant Director General (Plantatron Crops) e

EE I Yoo . . P B {r. 'n
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" Member .
Member
Member
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“-Member

Cxiabise ; Chairman ¢
-.Member -,
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 Member Secretary
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National Research Centre for Orchids " : h
. {Indian Council of Agricultural Research)
Pakyong 737 106, Sikkim " . .. .

M N O} . . .
S R L P T P R A 1
|

I‘ 12 12 2002 o

" No. NRCO/MM-1/2002-03/ ‘ ) . et ny ,’ i
' St e EAER "'Y S
OFFICE MEMORANDUM" T ut" ; L
: S ,-n_‘l IR SN , s : . !
’ : _ Subject: Central Sector Scheme of Technology Mission for lntegrated

Development of Horticulture in North-Eastern States mcludlng
Sikkim-Implementation of the Scheme dunng 2002 2003
Admmlstratlve Approval thereof """ CRUSH ST
. < N I S I AP E MRS ::'l" TR
- In pursuance of the Sanction conveyed by the Govt. ofIndxa Ministry of
Agriculture, Department of Agriculture and Cooperation (Horticulture Division) vide
their letter No.40-2/2001+Hort.(iv) dated the 10% May,2001, approval of the competent

" Authority of the council- v1de letter F. No. 15(27)/99-1A-V dated 1.11. 2002 and
20.11.2002 is hereby conveyed for implementation of the Central Sector 'Scheme of
Technology Mission for Integrated Development of Hoxuculture in North- Eastern States
including Sikkim (Mini Mission-1) for a period of one year during the year 2002-03 of -
Xth Plan (2002-03) at a.total outlay of Rs.47.27 Jakhs (Rupees Forty seven lakhs and

_twenty seven thousands only)at Central Plantatxon Crops Kesearch Institute  Regional -

" Centre, Kahikuchi out of which revalidation and sanction of Rs. 31. 22284 lakhs (Rs
Thirty one lakhs and twenty two thousands two hundred eighty four only) for the.year
2002-03 as per details given below. The funds allocated to each Centre for different

‘activities are given in the enclosed Statements. The revalidation of amount item wise -
included in ﬁnancxal statement and superceded allthe list approved last year

SI | NAME OI‘ THE I’ARTICIPATING . - FUNDS ALLOCATED
NoJ INSTITUTE/CENTRES, """ ‘*"'/ ~ 'lAmount for| Amount | Total
e 71 72002-03 |revakdated|
5. | Central Plantation Crops Research Insmute L. |16.04716 |31.22284 | 47.27
Regional Centre, Kalnkuchx e L S

A copy of the approved document omel Mission —I-Research (2002 -03) gwmg
full details of the different activities of the concerned centre is also annexed for reference
and record. The Technical Programme is to be carried out by the different centers strictly
as per approved programme as contained in the document including staff strength and

DY,

&Advocate



e —20 —

/

/

~ilization of funds for different activities for caring out the research under Mini-Mission
teawamme. There shall be no deviation from the approved technical programme as well

- as utilization of funds for different activities as contains in the document..The

performance and mnonitoring of the different Centers of the Mini-Mission Programme is
to be done under the Coordination of Dr. R.C. Upadhyaya, Principal Investigator of the
Mini-Mission ~ I Research. It is required to submit Half Yearly and Annual Report for
research activities to Dr. R.C. Upadhyaya, Director, National Research Centre for -+

Orchids, Sikkim who is the Principal Investigator of the Mission. All these Reports are to - .

be compiled by the Principal Investigator and a Consolidated Report (Half
Yearly/Annually) covering all the Centers of the Mini-Mission along with his comments
on each report of the centre, indicating as to whether the report is satisfactory or not,

who will after monitoring of each report will submit (3 copies each) to the Ministry of .

~ Agriculture with a copy to the Council. Besides this, a consolidated monthly reporton 1
' physical and financial programme achieved by the each centre is also required to be

submitted by the Principal Investigator to the Ministry of Agriculture (3 copies) with a

copy to the council. : ' o
A separate Account by each participating centre is to be maintained under

the Head “R-Deposit-Mini Mission —I-Research 2002-03" and the statement of, o

expenditure to be furnished by each centre to the Ministry of Agriculture from timg S

i [ o ' L ‘..’ . ‘) ll . l ) l ‘ I = Y ‘ ;
The training programmes may be given at all the North Eastern States

including Sikkim and RA’s may be deputed for Assistance.- .
. : y

to time.

- Reccipts of this letters may also keep us their acknowledged. ‘

', | . | . I - i . | | !
AU ~

| . R (R.C. Upadhyaya)

: : ' Co Principal Coordinator MM-1.

Copy to: 1. The Deputy Director General (Hort.) ICAR, Krishi Anusandhan Bhavan, Pusa
, New Delhi-110 012 for infor_xpat@on-j e - :

'
[

2. The Horticulture Commissioner, Dcpt: of Agricultﬁre and Cooperation, Ministry of

N Agficulture, Krishi Bhavan, New Delhi-110 001 for information. . | L

b

3/Director, Central Plantation Crops Research Instimte, Kas.aragod-671'124, |
Kerala - co ‘ .

: '
S

! ,
|
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The Co-Principal Investigatar
Mini Missiom I

CPCRI, Rescarch Centre -
Kahikuchi-731 1C7

Sub: Jnining Repnrt - Reg.

Ref: Ynur Offico Momarandun Nea. .
1(33)/200L-1att. Dato 06-L2-200L

3ir,

dith reference tn the abave, I vould like ta
infarn that the terms and enmmditions stipulated in the
afaresald memarandun are acceptable to ne. Accoardinely,
I 4o horeby repart far duty to the post of ' Skilled Lahour!
under the schene entitled 'Minil Missian I' with effect from
the FN/uN of 94 —;9- 540/ at CPCRI, RC, Kahikuehi.

Thanking you,

Inurs faithfully,
\/'q,«w‘ N ,1‘30\):

-~
-

Kahikuchi,

‘:Q4 ‘1. 2"2001 L]

Certificd to be true Copy.
(\"
Fuwma~iﬂ\ VV\(g&QHB'

Advocate
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The Cn-Principnl Inves tigat&rk'w-
Mini Mission 1
CPCRI, Resgnrch Centre
Kahiluchi-731 1C7
Sub: Jnining Repart - Reg. -
Ref: Ynur Offico Momarandun NR. F.
1(33)/200L-6stt. Dato OG-J.B-ZOOL
Sir,

dith refercnce tn the above, I +ould like ta
infarn that the terms and comditi-ms stipulated in the
Afaresaid mensrandun are acceptable ta ne. Accardingly,
I 4dn harehy rapnart {ar duty te the post af ' Skilled Labaur!
under the schame cntitled ' Mini Mission I' with effect fron
the FN/uf of 19 /9~ 2s6] at CPCRI, RC, Kahikuchi.

Thanking ynu,
Yours fa 1thﬁ11h,

T L. Nigame AL

Kahilaehi,

/9 -12-2001.



[

o

;'&r
R

~20- =

Fran

77Sﬂﬁwi~J@n@¢2%4
b Lmee ot Bhoaistyn L Bt
%_f}% /};4/ & % ' UZ){L//WV} ‘)/aﬂ

0"4 " AIarA ,mﬂv]o . '%2)( 7)

The Co-Principal Investigatoer =
Mini Missimm 1

CPCRI, Rescarch Centre
Kahikuchi-731 1C7

Sub: Jnining Repnrt - Rog.

Ref: Ynur Office Menarandun N9. .
1(39)/200L-8stt. Dato 0G-12-200L

3ir,

Jith refeorcnce tn the abave, I vould Like to
1ﬂf1rn that the terns and camditions stipulated in the
aAfaresald memerandum are acceptable to me. Accardingly,
I dn hareby raeport for Aduty to the post of ' Skilled Labour!
under the scheme entitled 'Mini Missiosn I' with effect from
the TN/4N of sg—-/9-900] at CPCRI, RC, Kahiluchi.

Thanking you,

Yours faithfully,

: L/C/?A 71;10% B‘“"""“?c& )

Kahiluchi,
/B -12-200L.
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The Co-Principal Investigatar
Mini Mission 1

CPCRI, Rescnrch Centre -
Kahiltuchi-731 1C7

Sub: Jnining Repnrt - Reg.

Ref: Ynur O0ffice Momarandun No. F.
1(32)/200L-5tt. Dato 06-12-2001

Sir,

Jith reference tn the abave, I 7nould Like to
infarn that the terms and eemditions stipulated in the
nafaresaid menerandun are acceptable to ne. Accardingly,
I 4dn horehy report far duty to the post of 'Skilled Labour?
under the scheme cntitled ' Mini Mission I' with effect from
the FN/gN’of:jg ~17-Loo) nt CPCRI, RC, Kahikuchi.

Thanking you,

Yours faithfully,

v Bodoue Fonan Modle

Kahiluchi,
/g-L2-200L,
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The Con-Principal Investigatar
Mini Mission 1

CPCRI, Rescarch Centre -
Kahikuchi-731 1C7

Subh: Jnining Repnrt - Rec.

Ref: Your Offico Memarandun Na. .
1(33)/200L-ustt. Dato 06-12-2001

s

Sir,

dith referance tn the ahave, I vould like ta
infarn that the terms and cmditioms stipulated in the
afaresaid menorandum are acceptable to ne. Aceardingly,
I 4n horehy repart far Auty to the post of ' Skilled Labaur!
under the scheme cntitled 'Mini Mission I' with effect from
the PN/ 0 15.12. 400 ] at CPCRI, RC, Kahiluchi.

Thanking ynu,

¥ours Caithfully,

v Swshid Kolile.

Kahilkuchi,

/5 -12-2001,
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The Cn-Principal Investigatar
Mini Missien 1

CPCRI, Rescnrch Centre
Kahilkuchi-731 1C7

Sub: Jnining Repart - Reg.

Ref: Ynur Office Menmarandun N2. .
1(33%)/200L-tstt. Dato 06 =-12-2C001

Sir,

Jith refercnce tn the ahave, I +ould like te
infarn that the terns and conditions stipulated in the
afaresaiq menerandunm are acceptable t2 ne. Accordingly,
I 40 horehy raeport far duty to the post of ' Skilled Labaur!
under the schene cntitled 'Mini Mission I' with effect fronm
the FN/AN of y5./2-24¢) at CPCRI, RC, Kahilkuchi.

Thanking ynu,

Yours frithfully,

“ el o ’,j{ﬂiﬁ, NModu
NOnC - &l D:%MLW%

Kahilkuchi,

/5 -12=2001.
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The Cnh-Principnal Investigatar
Mini Missien I

CPCRI, Rescarch Centre
Kahikuchi-731 1C7

Sub: Jnining Repnrt - Rec.

Ref: Ynur Offico Momoarandum Nn. .
1(32)/200L-1att. Dato 0G-12-2001

————

3lr,

41th refercnce to the abawe, I vould Like ta
infarn that the terms and emditions stipulated in the
Afaresaid memarandum are acceptable ta ne. Acenrdinely,
I d4n harehy raport far Auty to the post of ' sSkilled Labaup
uider the scheme ontitled 'Mini Mission I' with effect from
the PN/ of 14-/2-20¢1  at CPCRI, RC, Kahilkuchi.

Thanking you,

| Yours fnith(ully,
t/S"\/\/" ’\(O\%V\ZJI‘V\ /{/ Qﬂ/ Z”"
/4%'1/\\5'(’5\ G}Aﬁqgv&; ka

Kahilkucht, , . '

14 -L2-2001.
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The Cn-Prineipal Investigatar
Mini Missiom I

CPCRI, Rescarch Centre -
Kahiluchi-731 1c7

Sub: Jnining Repart - Reg.
Ref: Ynur 0Cfico Monarandun Na. .
1(39)/200L-uatt. Dato 0G-L2-2001

S ————

3lr,

Alth reference tn the ahawe, I vuld like tno
infarn that the ternms and ennditions stipulated in the
Afaresalq memarandun are acceptable £9 ne. Accardingly,
I dn hoereby repoart for duty to tha pnast of 1 5kil] ed Labaurt

under the schene entitled 'Mingd Missian T ¥ith effect from

the FN/aN¥ " of at CPCRI, RC, Kahiluchi,

’4‘:12,7—)_06(

Thanking you,

{ours Cnithully,
D
| TN
CM Al
. ~° K{)\/r\ D @_Q
Kahiluchi, ktﬂ&hgu&g4
|4 -Lg-2001. Ar v Commpras !
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The Cn-Principal Investigatar
Mini Mission I
CPCRI, Rescarch Centre

- Kahiluchi-731 1C7

1159
)

Sub: Jnining Repart - Reg.
£

Your O0fCfice Menmarandur No. &
L(32)/200L-153tt. Dato 0G-12-2001

3ir,

Jith rcfercnce tn the above, I nould like to
infarn that the terms and ecanditims stipulated in the
afaresailq memarandun are acceptable t9 ne. Accordinely,
I dn herehy report foar duty to the post of ' Skilled Labourt
under the scheme cntitled 'Mind Mission I' with effect from
the FN/aN—of 14 .12 .2001 at CPCRI, RC, Kahikuehi.

Thanking ynu,

Iours faithfully,
Jelen Basohye

S Tuleu |K3>CU//I”‘ VAol

Kahiluchi,

14 -L2-200L.
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3 )02 -09.
The Co-Principal Investigatar Co
Mini Missien I -

CPCRI, Rescarch Centre )
Kahikuchi-731 1C7

Fram
Tn

Sub: Jnining Repnrt - Rog.

Ref: Your Offico Memarandun Na. F.
L(32)/200L-ustt. Dato 0G=-L2-200L

4ith reference tn the abave, I vould like to
infarn that the terms and canditi ma stipulated in the
afaresald memsrandun are acceptable €9 ne.  Accoardingly,
I dn horehy repnrt far duty tn the post af ' skilled Lahaurt
uder the scheme entitled 'Mini Mission I 4ith offect fronm
the FN/4N of )e%gyﬁy at CPCRI, RC, Kahikuchi.

Thanking you,

Yours fnithtully,
M. Forsd s

M Fou L gw

Kahilueht,

14 -12-2001.



-t

IR VAR Y Lo | |
\ | 3>E),f\v=_ od a o ‘gs.

FORM OF AGREEMENT T0O BE EXECUTLD BY THE PERSONNEL
= ENGAGED UNDER AD-HOC RESEARCH SCHEMES/PROJECTS UNDER
" CENTRAL PLANTATION CROPS RLESEARCH INSTITUTE (ICAR)

01 1, Stor, Ji 1L nelizin. A Dad, Nl Maben, . ... ..

P~ Agadea Syl fieed T ep e

who has been offered the temporary assignment of .éikbégﬂﬂ{...

chellpian under the ad-hoc time bound scheme/

project entitled " Tr?/‘/'m&éf . /..]//:55’:’.;',%.\7.61 I%y&;fqudz/ .{(43\/(24’/"—
ERA, f’;f:' /.;ifza/ i/a'c;/ AL . P o MR = 5,3'4/;«./.201_ g}élf.@) .k;/vcﬁéu/dw Sk .

at ..(fUQCﬁU;.%&%Z&@&ZLZ’/.:..“.;...(ICAR) vide memorandum

No.F. /(‘Jﬁ)/k@/’d/“ Estl...... dated ..0.0:4 2%/ ao hereby

undertake that I will not claim for continued employment or

perimanant absorption against any regular post/appointment in
the establishment of this Tnstitute under ICAR, during my
tenure of asslgnmont: or aftaor tho ‘Lormbinatlion from the

assignment under the Scheme/Project.

02 1 am fully aware that my services are_purely on
ad~-hoc/temporary basls and that shall be terminated on comple-
tion of the term of engagement or on the date, the sanction of

the scheme expires, whichever isg earlier.

/Q’X/\/(l‘éx"' (?Z/]Z Ve (date)v

. Dated at Kasaraged this ..
.....j;Z:“.... ..... .« (month), .....aJ&MQ[ ........ cesssss..(year)

QO U\C’?\QO\/\
Signature £ <7 O ) { '

Namea | 4:(']'/:71 /'t’/n///t/ﬁgjé ,/)41(8
Designation : g/(,//éé/ &.éd/,tﬂ———

~=000=~

Pnn/041199



v W »b - RS

PORM OF /\GRL!MLN’I‘ TO ﬂl“ F,,J‘C‘U LlsD BY THE DERSONUEL
ENGAGED UNDER AD—I0C i SEARCH SCHEMES /PROJECTS UNDER
CENTRAL PLANTATION CROPS RESEARCH INSTITUTE(ICAR)

01 I, MO/)\A(:.N/W ﬁ/ ’V’//‘[‘Pﬂ "' /Z%mj

.C}Zuvmfbwéf (T .7 e e e e e e
who has been offered the temporary assignment of 5kYAZ(( .....
. {)aéQCGTn.......... under the ad-hoc time bound scheme/

broject entitlea 7.2’6 /’/./,Qiuov. z'r Tale a/z-p(a[r‘/ed 71 ¢
& fotiheadfur. Jin /y 0 = fnfﬁ‘ Al rerlinds 4/:/07‘&
at &L K/) K i, Meoiuos ... (ICAR) vid%morandum
- No.F. /(3.?) 200/ - /5(&: ....... dated A&/ ‘QM/ do hereby
undertake that I will not claim for continued employment or
permanent absorption against any regular post/appointment in
the establlshment of this Institute under ICAR, during my
tenure of assignuent or after the termination from the
signwent under the Scheme/pPro ject.

02 L am fully aware that my services are purely on
ad- hoc/Lemporary basis and that shall e tarminatod on comple -
tlon of the term of engagement or on the date, the sdnction of

the scheme expires, whichever jig earlier,

. KA Lo bathn 79
. Dated at Kasaragod thisg s v (date)

...... fZéa....,.....‘(month), .u..gf&kié..~.........-....-(year)

Al Njgae 1L

Signature

Name :/%ﬁé[,/vqjﬂ»n./glzf
Designation :-§/<'///€o/ ,(d—édﬂ/)-—-\

-=000=~

Pnn/041199



FORM_OF_ AGREEMENT 7O BE EXECUTLD BY THE PERSONNEL
- LNGAGED UNDER AD-HOC RESLEARCH SCHEMES /PROJECTS UNDER
CENTRAL PLANTATION CROPS RLESLEARCH INSTITUTE (ICAR) ‘

T/)‘;ﬂ/ma.. /gzm};;/ z:; \K/b s, ki ﬂztz/ué//m

vvl/ thox. o, 8. w0
who has beerlﬂ?ée ed the temporary assimgk/%/«(

f? L A e T under the ad-hoc time bound scheme/
pro_]ect ntltled " 72’4“’5 /”/’.52/."?":-. T,f Z"r (4/ /féafe/z’/ﬂmﬁ/‘-’fL
?’.’Ka/zﬁdj 0= pes Naytl €2\ ,éz?\/éé Jole n? é‘éfk/m
at /”ﬁ(o R/ MA \/w/{llé’ M e e i wea e (ICAR) vide Ymemorandum
No.F. I(39)/90¢)~. BStL ... . dated 8£(2:.% (.. o nereby

undertake that I will not claim for continued employment or
permaneat absorption against any regular post/appointment in
the establishment of this Institute under ICAR, during my
tenure of assignment or after the termination from the
assignment under the Scheme/Project.

02 I am fully aware that my services are purely on
ad-hoc/temporary basis and that shall be terminated on comple-

tion of the term of engagem:nt or on the date, the sanction of
the scheme expires, whichever is earlier.

: K97€WQVKKA/ ‘/é? -
. Dated at Kasaragod this ../Q2.......... . (date),

....LL ............... (month), ...;...5444/ ........... «....(year)

.Signature : ;Z%“”lik*ﬁék;
Name ;‘77,\/0/247, ﬁm;ﬁ/ T
Designation : (kl'//eﬂ{ ﬁ&lﬂ__—“

Pnn/041199

<
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FORM OF AGREEMENET TO BE EXECUTLD BY THE PERSONNEL
"~ ENGAGED UNDER AD-I30C RESEARCH _SCHEMES/PROJECTS UNDER
CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR)

01 }, S «,)/.’ DL ./{a’)ﬁ'ﬂ’f. ,M(‘A//;/\J'.) . \//// ZL.ﬂév):-./{gfz-M)
o Guadadi= e e STy
who, i hoon ofifLored Lho Lemporary asslgnment of ..5!%UOQ¥%?..

.xé%éb/ﬂ?f?.........'... under tpe ad-hoc time bound scheme/
project entitled " 7‘664).45&/  NiSSsarvAry: f?t/t’/o?'v({c‘c”.(, Aerviedopraend™

I Acwhondlpees oy Moz £ em.mz&.w{?ﬁ.” KK oL
at .thf:@@.tgﬂégdéluﬁKﬁﬁ.............(I‘AR) vide memorandum

No. I /(\"39(),4&"(’/“/1:,5'//* veeesaa.. dated 45'[:. A4 o ], «+ do hereby
undertake that I will not claim for continued employment or
permanent absorption against any regular post/appointment in
the establishment of this Institute under ICAR, during my
tenure of assignment or after the termination from the

assignument under the Scheme/Project.

N 02 I am fully aware that my services are purely on
ad-hoc/temporary basis and that shall be terminated on comple-
- tion of the term of €ngagement or on the date, the sanction of

the scheme expires, whichever is earlier.

SN /2 ‘
B Dated at Kasaragod thisg ....! A W, .. (date),
...... (’.21,.,...“.....(month), ........9246’/................(year)

- . | Sig.nature \/Wr}w %’}ﬂ /UMM .

. ‘ | Name . :,‘ﬂ()//'}/m K\‘ﬂ’?ﬁ" ﬁ/é&{[(/\',
Designation : gk///(,v( ,Maﬂ/k_

-=000 =~

Pnn/041199



| H3~ - >0~ \ \

FORM OF AGREEMENT TO BE EXECUTLD BY THE PERSONHEL
" ENGAGED UNDER_AD-1IOC_RESEARCH _SCHEMES/PROJECTS UNDER
CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR)

01 N m/mﬂ.. Sanma, . vilthoe. ﬁlﬂ e Qe
Mﬁkl...fNWAiéflbafax 49/3{...!Q}&01u72ﬁ{{, AsSaon - .0 ...
who has been offered the temporary assignment of ‘3&3AA%4(
L%@b@é“? ....... s«ee..... under the ad-hoc time bound scheme/
project entitled " Tﬁc’.'/ﬁla(t‘ /\715.'5./??’5'. /I,I"k/t"’ M&M ((é\/ezt’fmﬁ’?f
f}’ Lerdivdtuwne.. sve Nowlh, - Jzezrm .4%&&/5 ineludsrg. Sk, . .
C [)C,Q_/) Kﬂ{mkn el . .. Cuee e (ICAR) vide*memorandum

undertake that I will not claim for continued employment or.
perinanent absorption against any regular post/appointment in
the establishment of this Institute under ICAR, during my
tenure of assignment or after the termination from the
assignmwent under the Scheme/Project.

02 I am fully aware that my services are purely on
ad-hoc/temporary basis and that shall be terminated on comple-
tion of the term of engagement or on the date, the sanction of
the scheme explres, whichever 1s carller.
Bahi kach; /5 '
. Dated at Kasaragod this ..... Y........ .+ (date),
......AZ:... ........ . (month), ........Xﬁpf ........ ceeee...(year)

~

Signature s\ %W Q/A/Umﬂk_

Name - 'z(/gfa@///wn/ gn/mz/k

Designation : g/{,'[/g// Labet/L

Pnn/041199
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FORM OF AGREEMENT TQ BE EXECUTLD BY THE PERSONHEL
" ENGNAGED UNDER AD-1IOC RESEARCIH SCHEMES /PROJECTS UNDER
~ CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (1CAR)

o1 1, Susted. Kalib,. NUFOSSET fyona . .
(Kelulopana) . Gowinlabi=t? 0
who has been offered the temporary assignment of SK’// S e e
....L{&QQ&H7ﬁﬂ .......... under the ad-hoc time bound scheme/
project entitled " Tzéhnelo /E{/S'f/‘:".i.fr.‘r I?t.{c’fr/.t{iq( f(ﬁwfe.lz’ﬂmewt‘
% Aarboalbirnd ipe. Nt Efém Staked ./a‘/;dltmff-".% SikR(pa

nt. ..41/%7/?{,,.AOﬂVQ@%Q€<ZLQ ...... b...(LUAR) vide memorandum
No.F.~/(3‘?)/&444/.".55[{.‘ ....... . dated 26:{2:2ec) do heréby

undertake that I will not claim for continued employment or

permanent absorption against Any regular post/appointment in
the establishment of thls Institute under ICAR, during my
tenure of assignment or after the termination from the

.

assignment under the Scleme/Project.

02 I am fully aware that my services are purely on
adnhnc/temporary basis &nd that shall be terminated on comple-
tior: of the terim of engagement or on the date, the sanction of
the scheme expires, whichever 1s earlier.

W SW MGLr=

Signature

Name : S[L/é{m»‘/z kﬂ_ét‘f&
Designation : f;}?/ﬁé&z( l«kédALHM__

Pnn/041199



FORM OF AGREEMENT

4 -

O BE EXECUTBD BY THE PERSONNEL

ENGAGED UNDER_AD-I1Cr.

RESEARCH

SCHEMES /PROJECTS UNDER

CROPS RESEARCH INSTITUTE (ICAR)

CENTRAL PLANTAT TGN
01

D1

Je- .ﬁ;ﬁrt”/& j’un
who hag been offered (-

a0
project entitleq w7¢E
g /v{'/f/zm/ (102 sy Nw
/ A&ﬁ
No.P. /[39) 201

undertake that I will

v uwfa

......

permanent absorption ac

the establishment of t:

Lenure of asalygnment C

Q

W

assignment under the

02 I am fully

ad-hoc/temporary basis

tion of the term of enc.

the scheme expires, wh.

----------------

Pnn/041199

;jy%b

", LM“

V.
Dated at K.

ﬁ;mz»x Hedlopont
N
ne temporary aasignment_ of g/{(//fiﬂ(

-« under the

.....

.....

ad-hoc time hound schema/

L1550 00 Ao Intepralve Aexelepment—

/mm— irtel snedy «éb.?.t JRK S
v . (ICAR) vide memorandum
Ceeeean duLod¢7( LZTA%{A . do hereby

ot claim for continued employment or
inst any regular post/appointment in

is Institute under ICAR, during my
alter the termination from the

‘heme/Project.

aware that my services are purely on
and that shall be terminated on comple-

igement or on the date, the sanction of
chever is earlier.

;:ggﬁéga this .. ... ... .. .. (date),
onth), .......;24§2/ _______ eeeve...(year)
| : <y ﬁmi
Signature :béénh‘[)?%féVthl4ﬂka§
; .
Name ioé%gurbfzk /Vepz%vv
Designation gk///eﬂ/ ZM&M,&“_
—-=000=~



N M- ~42 - N

FORM_QF_AGREEMENL 10 115 EXECULED DY_THE_DERGONIEL

wfyﬁfl(/u ll) U[H)Il{ AILJI(K, lzx.u ARCH u(llLl“ u/quzo JECIG UNDER

CENYRAL BLANTATION ClOPS | RESFEARCIT TUST LU (TCAR)

ol /\ICL.(/L’&K(/M\ /\iez,{'/w U /.)c?.*. AJakA,
@tc/ﬂ\/f\ﬁ. AN S U

who has been offercd ti -~ Ltempor ary agsignment of 5’/4///64( Z(\/JO/\/L

. L A R GV . s e, e . 0.

.......... *esecreee-... . under the ad-hoc time bound scheme/
project entitled "7&c/ . /(ij M/éﬁ/q’.‘—.—.ﬁf Tunfegante ”{ﬁ(é Y?Q/fmerﬁé
Likardieallune. . ey Nrll-. sdexm, Stef oD, /W(Lt;/ Sk, ...
at L IO(K.//. @//,; /<./’\/M \/‘('/.’V.V. ........ (I.CAR) virh‘\ menorandum
NO . L /()’/)/’Qp,"/ ~Ladle L. dated QG L(R: 22/, .. do hereby
undertake that I will - ¢t claim for continued employment or
pérumnantabsorption a nst any regulaf post/appointment in
the establishment of i g Institute under ICAR, during my

tenure of assignment - after the termination from the
assignment under the Sci.eme/Project.

02 I am fully aware that my services are purely on

ad - hoc/temporary basis and that shall lLe terminated on comple-~

ilon of the term of engagement or on the date, the sanctlon of

the scheme expires, whichever is earlier.

Dated at Kasaragod thig --J47~-s ------- - (date),
...... st Lo (month), .....«;«Z"."/..................(year)

‘Signature =L”S%W.AA‘ 9"‘*‘/2{4"@?i

Name | /}/7(;1/&1/\ /V&Z/v\}
Designation : SQksHeA Labos’—

=)0 —-

Pnn/041199
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FORM OF AGREEMENT TO BE EXECUTED BY THE PERSONNEL
ENGAGED UNDER AD-HOC RESEARCH SCHEMES/PROJECTS UNDER
CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR)

o1 1, ..Sbhrt Sonsber ch,. .':Déiéb.) ¢l - /,ﬂ/”t 7%
Villt. Loz Aatnds, Granmfod = 1 7 e

...............................

L) .
who han hoen offered thoe temporary assignuent of .S.K'U.‘?‘{ .....

.14%b9vqnﬂ........ ..... - under the ad-hoc time bound scheine/

project entitlea " .ch.h')‘)’.oaa. Migsion %”'- "hkcaw ‘c(u'e,&vrim:\!'

----------------------

of barkiculitic iy Noplh Sontiog i, (MINI=MISGIQN-T)"

v o w 4 @ 9 4 v 0 v O e e e 0. e .

at k‘\"\*kb‘d\/\/ CRCRY (ICAR) vide memorandum
no.F. ! [3/2001~Esltt, .. ... tated _.... [ " L.. do hereb
o:x- 1L ( 0¢-1) =200 7 Y

undertake that I will not claim for continued employment or
pevmanent absovpUion agafnot nny Logqular pont/appolntment in
the aatabl Lahiment of thila ITnatdtato undor LCAR,  during my
tenure of assignment or after the termination from the
assignment under the Scheme/Project.

;2 I am fully aware that my services are purely on
d-hoc/temporary basi: and that shall be terminated on comple-

tion of the term of eéngagement or on the date, the sanction of
the scheme expires, whichever is earlier.

. Dated at Kasaragod thig /4; ...... .. (date),
....... /?1“..‘.u...u..(month), .......02(75’.7/...‘............(year)

S th”ﬂédFYUQV}'

Signature i

gcﬂr](&éﬂﬁt [’AJM
Designation : .Sks/eol LAAU/L/L..

Name

Fon/041199
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: FORM OF AGREEMENT TOQ BE EXECUTLD BY THE PERSONNEL
g ~TENGAGED UNDER AD-HOC RESEARCH SCHEMES /PROJECTS UNDER
O CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR)

01 Ll Bawon e SVl F PO A 3arka
) “foeZVA@ﬁ'.T./ e e e e e

project entitleq ® :7226’42\4‘47?‘:‘///25121‘7.17—/1'7”.'2’1“ ‘9/'70’\4(110( Ae Vé’/f’;f -
fmm(.“.j?‘ rehindfnna. p, NaXTL = ESLern Stedess ivedisid dpagm Sk Ky
at ...CJ C./.Q./) .. [Qx Z{A"»(Jl-(/w e (ICAR) vide memgfr:ndum
no.r.{(39,) )/ Reel = Est ... ... dated 467/2:220( . 4 hereby
undertake that 1 will Lot claim for continued employment or
permanant absorption againat any regular pos t/appointment in

the establishment of tl''s Institute under ICAR, during my

tenure of assignment or after the termination fro& the

ase ‘gnment under the Scrieme/Project.

.La&bdkwk§ﬁﬂ ............ under the ad-hoc time bound séheme/

02 ) L am fully cware that my services are purely on
ad—hoc/temporary basls ¢nd that shall be terminated on comple-
tion:of the term of engagement or on the date, the sanction of
the scheme expires, whichever ig earlier,

. Dated at Kasaragod thig ...[4_.; ...... .- (date),
...... /;LTT...u......(month), .~.....5@4&[........_.......(year)

Signature "

Name ’ﬂ/}?[t/( .&Z’MTZU\{_
Designation :_Q’/{,/'//-&a/,éz/)a/(h_

Pun/041199
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. FORM OF AGREEMENT TO BE EXECUTED BY THE PERSONNEL
ENGAGED UNDER AD-HOC RESEARCH SCHEMES/PROJECTS UNDER ¥
CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR) !

01 I, Aégé%ﬁ%,.C%(uMp{lé{xF?é,.Cyﬁ%n«dbm44Z24L—+2&mé

\ill ./.’/!/.2@5\70 Wiy .. LS Pox Spara, Kaomered?
who has been offered the temporary assignment of .fﬂztﬁﬁa¢é..,
.Lqﬂdbdliflﬁ— ............ under the ad-hoc time bound scheme/

project entitled "Jkuﬂévnéy

7, Vi '.233/ T /r f}u’(,‘é v '.*‘.".( . ‘{e‘veaé’/ﬁ P
K

. menl § dhindliove . o Wowllis Ebdear Abde s /.-';1449(&.‘7“ S Kkiym
g _at C”./) C-,@-/) . /</\f/m3/<l1,(/m. ............ (ICAR) vid-_e_} memorandum
No.F. /é\";@/.ﬁ4’<’[ T‘.IFSH'.‘ ....... datea Q6.2 -2¢2.. ao hereby

undertake that I will not claim for continued employment or
permanant absorption against any regular post/appointment in
the establiShment of this Institute under ICAR, during my
tenure of assignment or after the termination from the

assignment under the Scheme/Project.

02 I am fully aware that my services are purely on
ad-hoc/temporary basls and that shall be terminated on comple-
tion of the term of engagem.:nt or on the date, the sanction of
the scheme expires, whichever is.éarlier.

- Dated at Kasaragod thijs ---vlffs-.«----i(date),
..................... (month), .......‘124?[...‘........'....-(year)

Signaturej, Sree /5407-'0}/ CA. La.

Name \[/},J(j/ éz 2/4/5
Designation ;é;AUY&QV( [Jxéolui_——

-=000=~

Pnn/041199
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FORM OF AGREEMENT TO BE EXECUTELD BY THE PERSONHEL
~ENCGAGED UNDER AD=I10C RESEARCH SCIlEI-’]ES/PROJJ.E)CL‘S UNDIIR
A ' CENITRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR) 1

01 I, z/@m/ Dats, C/d, /71/ TN, ﬂ/w /([1./  Kuado

Pres A3asan,, ../mmwﬁ e et e
who has been offered the temporary assignment of §A:UV€/(
Liléﬂﬁlﬁk— ....... .. under the ad-hoc time bound,scheme/

project entltled " Z?f/rv MUSS o ﬁr I'nte ff(\t’ca{.d/{y‘f/ﬂ/o.mff‘:/."
o Fathicsdlont: i Movit (e Sledeb. Inedits FSKE
at CP. C’ﬂj /{A//"kllf A (ICAR) vide memorandum
No.. /Q?)//ﬂﬂf’/ /.{/l ........ dated ﬂ&'./.z-‘. V'?.l’(’_/. . do hareby
undertake that I will not claim for continued employment or
pernmnantabsorption'against any regular post/appointment in

the establishment of this Institute under ICAR, during my
tenure of assignment or after the termination from the
assignment under the Scheme/Project. .
02 . I am fully aware that my services are purely on
ad-hoc/temporary basis and that shall be terminated on comple-
tion of the term of engagem:nt or on the date, £he sanction of

the scheme expires, whichever is earlier.

. Dated at Kasaragod this ---»{?{s.u~-.---(date),
......./él.. ........ . (month), ......JQ4¢JC..p............(year)

Signature

L Kan DFo

Name : /@‘1, D/é
Designation :,5/2&022%/Z¢kéﬂﬂ4L_

000=-—

Pnn/041199
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FORM OF AGREEMENT TO BE EXECUTLED BY THE PERSONNEL
—“ENGAGED UNDER AD-HOC RESEARCH  SCHENE S/PROJECI'S UNDER
CENTRAL PLANTATION CROPS RESEARCH INSTLTUTE ( ECAR)

01 I VO lnd . Foriad Al

¥) © @ LW s B e .Y e e L e e e e e O % 0 0 @& ¢ P 4L e ey e B s e . v 0o e 0
.« s - e o o v ole 5 8 0 4 0 @ . s n e o ® v o 0 & @ v 8 oo ¢ W e uUR v ee . ee .8 .o L ) & s .
who has been offered the temporary assignment of .............
.. Fhilea Jr??f???f.... under the ad-hoc time bound scheine/
project entitled ".. 2o o T
at PSR, RS, Kobikacki (ICAR) vide memorandum
No.P. K2WZewmiiEst dated .Flzl=. ... do hereby

undertake that I will not claim for continued employment or
permanant absorption against any regular post/appOLntment in
the establishment of this Institute under ICAR, during my
tenure of assignment or after the termination fLrom the

assignment under the Scheme/Project.

~

02 I am fully aware that my services are'purely on
ad-hoc/temporary basls and that shall be terminated on comple-
tion of the term of engagem:nt or on the date, the sanction of
the scheme expires, whichever is earlier.

B obikacl,

Dated at Kasaragod this -«-5?3?2--~-----(da;e),
o Eseaemeer (month), .2=J)........... ......}..(year)
—put K QL
Signature : IMOUJ CXL
Name : /V/ﬂ(/ F(Aﬂ—(f—gg ﬁb‘/(
Designation : Skiledd L= o
—:OOO:—
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FORM _OF_AGREEMENE 0B EXECUTED BY THE DERSONUEL o
" LENGAGED UNDER AD-I110C _RESEARCH _SCHEMES/PROJECTS UNDER
CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR)

01 1, .JukK é&..dgm/é/‘y/}.,..;..". ........... e e
who has been offered the L(,mpOI.dry assignment of SK.///QJ(’{ .
R T S e under the ad-hoc time bound scheme/
project entitled " TCC/nzL’ Z //[///55/4771/ f.ﬂ’?’ I?L/"f?%.(@ﬁ(.... .
d-’w@f/'/mm»{’ ff./aoz/rcze/ﬁ 28" 1y, Noall = Eods leqomn: Stwdés. .
CPERL,. . /i{\/vv/»&léfiv ............. (ICAR) vide memorandum
‘No.F. /(5?,)/.103’/ /:.51"1 ..... ... datea06= 12 Apc). .. do hereby

undertake that I will not claim for continued employment or

permanant absorption against ény regular post/appointment in
the establishment of this Institute under ICAR, during my
tenure of assignment or after the termination from the

assignment under the Scheme/Project.

02 L am fully aware that my services are purely on
ad-hoc/temporary basis and that shall be terminated on comple-
tion of the term of engagement or on the date, the sanction of
the scheme expires, whichever is earlier.

Dated at Kasaragod this --.«[¢-x.~~...-.(date),
.....HLQq....u......(month), a0 ceeieiieeeennea.. (year)

~ 17? ) oo
Guue odow Toeurhr

Signature

Name 2 Tk k/%(b"/é/;?«"»
ChoWel Ladorr

Designatiun

-=000=~
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 FOIM OF AGREEMENT TO BE EXECUTLED BY THE PERSONHEL
ENGAGED UNDER AD-HOC RESEARCH SCHEMES/PROJECIS UNDER
2 CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR)

01 1, Sl RARj . Slandek Db ...

------ b o o o o o . - v e v e e o sl e voe v v e v e

project entitled " —7—6)6}7‘ . /C’a ’/)./1;527'072 "Cfbm Inf‘e/g/tafc:dr «
{{;q/{/ffﬁo_{g'Menf ot Borcfieultue ym (vE siteter pmeluding Srkkim

QRTIN T I e o I Sxtak 0t o
at AR ALTKYSEHT. ... .. e (ICAR) vide memorandum
No.F. L (B 7]/ &ZeedlrEsIT. . datea ¢4 [12/3<2L. do hereby

undertake that I will not claim for continued employment or
permanant abscrption against any regular post/appointment in
the establishment of this Institute under ICAR, during my
tenure of assignment or after the termination from the

assignment under the Scheme/Project.

02 I am fully aware that my services are purely on
ad-hoc/temporary basis and that shall be terminated on comple-

tion of the term of engagement or on the date, the sanction of

the scheme expires, whichever is earlier. o
, ' - L
e B Pated at Kasaragod this 4% 7[2 721 (qate),
...f??????f?!??fQ....(month), .........52?1?:4...........(year)
2.
Signature :
Name Y ﬁewg';ﬁl ah, BT

7.
Designation Sl erd ﬁ‘abdu
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CENTRAL PLANTATION CROPS RESEARCH INSTITUTE
(Indian Council of Agricultural Research)
KASARAGOD - 671 124, KERALA, INDIA

E-mail : cperi@hub.nic.in an
Fax : 91-4094-2432 322 ICAR
Phone: Off: (04994) 232893, 232894, 232895, 232996
F. No.308/2004-Coan. , : Dated : 19.12.2005

OFFICE ORDER

Whereas one Sri. Sonabar Das along with 14 other applicants filed a case vide
O.A. No0.236/2003 in the Hon’ble Central Administrative Tribunal, Guwahati Bench
(referred to as the ‘Tribunal’). However, the said applicants made a prayer before the
said Tribunal to allow them to withdraw the said case so that they may file a
representation before the authorities. Accordingly the Tribunal allowed the applicants to
withdraw the case and the same was dismissed on withdrawal. The said applicants
filed a representation before the .authorities and the said representation was under
process for consideration. The applicants again filed another case before the Tribunal
vide O.A. No.308/2004 without waiting for the outcome of the representation that they
filed. The matter being subjudiced, the representation so filed could not be considered
and no order could be passed thereon. The written statements in the case was filed by
the competent authority. The case in O.A. N0.308/2004 came up for hearing on
22.8.2005.  After hearing both the sides the Hon'ble Tribunal was pleased to dispose of
the case with a direction to the respondent No.4 authority to consider the
representation as in ‘Annexure-F’ submitted by the applicants and to pass appropriate
order in accordance with law and relevant Govt. Order within a period of 4 months from
the date of the receipt of the said order.

Whereas the certified copy of the order dated 22.8.2005 was issued by the
registry of the Tribunal only on 12.9.2005 and the same was received by the authority
only thereafter. After receipt of the said order through the local office, the competent
authority (respondent No.4) has considered the said representation. The respondent
No.4 authority after going through the said representation has found that the applicants
have raised the issue that they were selected and engaged at'a consolidated pay of
Rs.1500/- p.m. under Mini Mission-1. It has also been stated that the applicants were
sponsored by the employment exchange. It has also been stated that as per the terms
of appointment the applicants were liable to be terminated on the date of expiry of the

sanction of the scheme. By the said representation they have also raised the issue that

their term of appointment expired on 31.3.2002 whereas they were still continuing in
engagement continuously. So there was presumption that the Govt. will regularize their
engagement in service. Mention has also been made about the O.A. No0.236/2003
which was ultimately dismissed on withdrawal for filing a representation which is now

w2/
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b’eThg considered here. The contention of the applicants is that they have served for a
considerable long period under the authority and therefore they have acquired a legal
right for granting temporary status and regularization in Group D post. It has also been
alleged that the applicants have been deprived of regular service benefits, pay scale,

- D.A. and even minimum pay scales are not granted to them. It is also alleged that the

competent authority has deprived them of minimum wages as admissible for skilled
labourers as fixed by the Ministry of Labour, Govt. of India. It is also alleged that they
were selected and appointed by the competent authority through regular interview and
selection process. They have also alleged that there were vacancies in Group D post as
some of such Group D employee retired from service in the year 1999, 2002 and 2003
and there would be more retirement in the year 2005 and 2006 where the applicants
could be absorbed. Therefore the applicant through the said representation has prayed
for absorption in service with appropriate pay scale of skilled !abour as fixed by the
Govt. of India.

- So far as the nature of engagement of the applicants are concerned, they were

| engaged as daily rated workers at a monthly consolidated fixed rate against a particular

scheme (project) sponsored by the Ministry of Agriculture, Department of Agriculture
and Co-Operation with due approval from the competent authority of Indian Council of
Agricultural Research and as per funding pattern and specification. The said scheme
has been fixed for a duration of 5 years with the year of starting being 2001-2002 and
the same being over by the financial year ending 2005-2006. The sponsorship of the
said scheme/project is subject to the financial sanction which is made on year to year
basis by the sponsoring authority for every financial year. The said- Mini Mission
scheme is a project with the objective to go for research in the specified area of (1)
production of neucleus/basis seeds and planting materials of horticultural crops, (2)
standardization of improved production technologies for horticultural crops and (3)
technology refinement and imparting of training to extension functionaries. Under the
said scheme the respondent No.4 authority along with the Scientist In-Charge, Central
Plantation Crops Research Institute, Kahikuchi, Guwahati is only an implementing
agency of the said sponsored scheme. Therefore none of the implementing agencies
are not in any way competent to decide anything regarding continuation of the project
and the applicants in engagement or to regularize their services in the regular
establishment as there is no regular establishment in a project of fixed term. The entire
roject, its implementation and funding is absolutely dependent on the sponsoring
uthorities i.e. the Govt. of India, Ministry of Agriculture, Department of Agriculture and
o-operation. Moreover, as per settled provisions of law the workers who are engaged
against the post or jobs specifically created for such project/scheme may continue with
the continuation of the project and when the works of the project is over and the
project comes to an end, then the services, posts created for the said project also
comes to an end. As such. a project worker cannot claim regularization or continuation
in such service/job after the closure of the project. The continuation or closure of a
project is a matter of policy to be decided by the competent authority. The length or
duration of engagement of any such worker in such project has no bearing in such

3/
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'ifa"avt»ion. In the instant case the s'ponsorship is being continued by the sponsoring
authority and the same is being over by the financial year ending by 2005-2006 and
accordingly the applicants are allowed to continue in engagement as the life of the

- project is continuing up to the financial year 2005-2006. The Mini Mission project is a

research scheme earmarked for certain area of operation and such works are not of any
permanent nature and specifically stipulated for a definite period of five years from the
financial year 2001-2002 to 2005-2006 only.

The applicants entered into an agreement with the implementing agency that
they have been offered the temporary assignment as Skilled labourer under the ad-hoc
time bound scheme/project and they would not claim for continued employment or
permanent absorption against any regular post/appointment in the establishment of the
institute of the implementing agency during or after the termination of the assignment
under the scheme/project. The applicants also declared that they were aware that their
services were purely ad-hoc/temporary and shall be terminated on completion of the
term of engagement or on the date when the sanction of the scheme expires,
whichever is earlier. Those agreements were annexed as Annexures in the written
statements filed in the case. That being the legal position, the applicants are bound by
the law of contract and by the said agreement. The law is also well settled by the
Hon’ble Supreme Court that when the scheme of the project is specific and it is not of
permanent nature, the employee cannot ask for regularization in service. It is also held
that the persons engaged against the post created under a sponsored scheme cannot
be regularized in that service. A project is undertaken with an estimated fund for a
particular period to do certain things, when the project is completed, funds are utilized
and it is closed or comes to an end, the employees will have to go with the closure of
the project. There are catena of decisions in support of such settled provisions of law
as in “Sandip Kumar Vs State of Uttar Pradesh reported in AIR 1992 SC 713",
“Jawaharlal Nehru Krishi Viswa Vidyalaya Vs Bal Kishan Soni - reported in 1997 (5) SCC
86", “State of Himachel Pradesh VS Ashwini Kumar reported in 1996 (1) SCC 773",
“Executive Engineer, ZP ENGG. Divn. and Another Vs Digambar Rao & others as
reported in 2004 (8) SCC 262" etc. This was well highlighted in the written statements
(paragraph 12) submitted in the case with copy to. the applicants.~ Hence, the
applicants can not be said to have acquired any legal right for absorption or
regularization. Moreover, the law is well settled that the creation and abolition of post
pertains to the exclusive domain/prerogative of the executive, the employee cannot
have anything to say in such matter mostly related to the policy decision of the
executive concerned with various related matters. Such employee cannot continue in
service when the posts are abolished. The above noted ratio has been laid down by the
courts in a plethora of decisions like, “K. Rajendran Vs State of Tamil Nadu as reported
in AIR 1982 SC 1107”, “State of Haryana & Others Vs Piara Singh & Others as
reported in AIR 1992 SC 2130”, “Rajendra Vs State of Rajasthan reported in 1999 (2)
SCC 3177, “Jayachan M. Sebastian Vs The Director General & Others — reported in, 1997
(2) LLJ 677", “P.U. Joshi & Others VS Accountant General, Ahmedabad & Others as
reported in 2003 (2) SCC 632" etc. In a specific and similar case, as in “Indian Council

4/
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‘”SfngricuItural Research Vs Raja Balwant Singh College & Others (Civil Misc. Writ
Petition N0.41675/2001), the Hon'ble Allahabad High Court held that the temporary
employees have no right to the post, when termination of service is not punitive, they
cannot challenge such order of termination. In the instant case, the workers are
engaged in a'project as per requirement of the project. They will go with the project
when it comes to an end and cannot claim regularization.

There is no vacancy of any Group D post available in the establishment of the
implementing agency due to abolition of vacancies in the process of Annual Direct
Recruitment Plan 1999-00 to 2004-05 as per the existing policy of the Government of
India in downsizing of the establishment. Moreover, there is a ban order of the
Government of India prohibiting any direct recruitment against any post of Group C and
D. Itis also pertinent to state here that there are specific procedures and recruitment
rules for selection and appointment of Group D employee and there cannot be any
selection or appointment dehors any such rules. As such there cannot be any such
selection, recruitment or reqularization of any service in the establishment of the
implementing agency.

The implementing agency of the said Mini Mission Project for the. reasons as
stated herein above cannot accede to the demand of the applicant in so far as the
question of his regularization in service with pay scales etc. is concerned. And
accordingly the representation filed by the applicant stands disposed of in compliance
with the order of the Hon’ble Tribunal.

el

DIRECTOR

To

Shri Jitendra Ch. Das/Moh. Nizam AlilTapan Baishya/Bishnu Ram Medhi/

Brajan Sarma/Sushil Kalitha/Diganta Medhi/Nagendra Medhi/Sonabar Ch. Das/
Bipul Barua/Bijoy Ch. Das/Kan Das/Ranijit Ch. Das/Tuku Baishya/Mohd. Farid Al
Skilled Labourer, CPCRI Research Centre

Kahikuchi.... Thru..... the Co-Pr. Investigator (Minimission)

Copy to :- \/01 The Scientist incharge, CPCRI, RC, Kahikuchi
02 The Co- Pr. Investigator, Minimission Project, CPCRI RC Kahikuchi
03 -The Pr. Investigator, Minimission Project, NRC for Orchids, Pakyang-
737 106 (Sikkim)
04 The Asst. Admn. Officer (Estt. I) CPCRI, Kasaragod



0/ 9% 12006 filed by the above-named

NOTICE

From: | @ C W

Advocate, Guwahati : ' Date: 8} ]20}

To:

e N
wli o o

LT 12006 fited by

Subject: .

Notice/ Steps for RespondenfONo. ... ....................
Sir,
Please find enclosed herewith the copy o 'L()?

2 Hon'bie -
Gauhati High Court served as per direction of the Hon'ble MHigh
Courtvideorderdated CAT .... to serve notice for above-noted
Respondent/s. :

Kindly acknowledge the receipt of the same.

Yours faithfully,

Received Copy:

—

vocate




